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any intention of not being gracious
What the Finance Minister said was
that this request would be viewed
most sympathetically, and we shall
consider it.

Shri Daji: The question is of release.

Shrimati Indira Gandhi: T am talking
about release.

Shri Daji: But he says they cannot
be released unless we persuade them
to give up the hunger strike,

Mr. Speaker: Order, order.

13.88 hrs.
DELHI SALES TAX BILL—contd.

The Minister of Finance (Shrl
Sachindra Chaudhuri): I beg to move
for leave to introduce a Bill to con-
solidate and amend the law relating
to the levy of tax on sale of goods In
Delhi.

Mr. Speaker: The guestion is:

“That leave be granted to introduce
a Bill to consolidate and
amend the law relating to the
levy of tax on sale of goods
in Delhi.”

The motion was adopted.

Shri Sachindra Chaundhuri: I intro-
ducet the Bill -

1339 hra
APPROPRIATION (No. 3)
1966

The Minister of Finance (Shrl
Sachindra Chaudhuri): I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums Trom and out of
the Consolidated Fund of India for
the services of the financial year 1968-
67.

Mr. Speaker': The question is:

"“That leave be granted to intro-
duce a Bill to authorise pay-

BILL,*
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ment and appropriation of
certain further gums from and
out of the Consoclidated fund
of India for the services of
the financial year 1966-67.”

The motion was adopted.

Shri Sachindra Chaudhuri: I intro-
ducet the Bill,

13.40 hrs.

JAYANTI SHIPPING COMPANY
(TAKING OVER OF MANAGEMENT)
BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri C. M.
Poonacha on the 16th August, 1966,
namely:—

“That the Bill to provide for the
taking over of the management
of the undertaking of the
Jayanti Shipping Company
Limited for a limited period
in order to secure the proper
management of the same, be
taken into consideration.”

Shri Hari Vishnu Kamath
(Hoshangabad): Sir, on a point of
order, There are two points of order
on this. One is under rule 76. Yom
will be pleased to see that the Minis-
ter in charge of this Bill in terms of
this rule is Mr. C. M. Poonacha. To-
day fortunately, we have in the
House the senior Minister, Mr. Sanjiva
Reddy but unfortunately rules are
inexorable, Not that I am a stickler
for rules; I am only a respecter of
rules as they help preserve order in
the House; otherwise conditions will
become chaotic, if we do not observe
the rules. The rule says:

“No motion that a Bill be taken
into consideration or be passed
shall be made by any member
other than the member In
charge of the Bill and no
motion that a Bill be referred
to a Select Committee of the

*Publisheq in Gazette of India Extraordinary, Part

24 8. 66.

II, section 2, dated

tIntroduced with the recommendation of the President
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House, or a Joint Committee
of the Houses with the con-
currence of the Council, or he
circulated for the purpose of
eliciting opinion thereon shall
be made by any member other
than the member in charge
except by way of amendment
to a motion made by the mem-
ber in charge:”

Then there is the proviso which is
very important for you, Sir, and for
the House:

“Provided that if the menjber in
charge of a Bill is unable, for
reasons which the Speaker
considers adequate, to move
the next motion in regard to
his Bill at any subsequent
stage after introduction, he
may authorise another member
to move the particular motion
with the approval of the
Speaker.”

That is to say, Mr. Poonacha should
authorise Mr. Sanjiva Reddy to move
that particular motion, with the ap-
proval of the Speaker; Firstly, the
reasons should be adequate; secondly,
there should be authorisation; and then
your approval,

Next you will be pleased to recall
that when I raised this point of order
the other day, on Tuesday, with regard
to the financial memorandum, the
Deputy Speaker upheld that point of
order and directed them io come
before the House with a revised memo-
randum. It is getting a bit more com-
plicated and difficult, and I will appeal
to you and to my friends to listen
closely. The Bill has been re-brought
before the House with a revised memo-
randum. The Bill becomes a new Bill
and so the Minister in charge has got
to make a fresh motion for considera-
tion of this Bill with the revised
memorandum. I will reinforce the
point I have raised with what has
bhappened this morning wvery coinci-
dentally, luckily and fortunately. 1
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refer to what my hon, friend Shri
Sachindra Chaudhuri did this morn-
ing; he has observed rightly the
norms and rules and standards and
procedure. Objection was raised, you
will be pleased to recollect, with re-
gard to the State of Punjab, which is
very dear to all of us.

Mr. Speaker: Would he kindly tell
me what his point is so that I might
be able to follow closely.

Shri Hari Vishnu Kamath: The first
point is about rule 76. I am sorry.
Sir, that you had not followed.

Mr. Speaker: I have followed his first
point. What is his point about the
revised memorandum?

Shri Hari Vishnn Kamath: Here is
the revised memorandum. I am sorry
to say how perfunctorily they per-
form these things.

Shri Sham Lal Saraf Jammu and
Kashmir): Come to the j;oint

Mr. Speaker: What is the objection
raised?

Shri Hari Vishnu Kamath: My point
is three-fold. One is under rule 76.
Secondly, the motion for considera-
tion of the Bill which was made by
Shri Poonacha on the 16th has got to
be made afresh by the Minister be-
cause the Bill is accompanied by a
new financial memorandum. Under
articles 110 and 117 of the Constitu-
tion, the President comes into the
pleture and he must know what he
is being asked to sanction, about the
money or whatever it is. Earlier
there was no reference to money at
all. ‘There are two revised memo-
randa and this is also rather funny.
The very next day they hrought one
revised memorandum. There they
say—Rs. Ten lakhs. Have you got a
copy of that? Please have a look.

Mr. Speaker: If he wants to say
that President's ganction for the
revised memorandum is necessary...

Shri Hari Vishnu Kamath: I am
developing the point. The first revis-
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od memorandum says that whatever
expenses that are initially incurred
from the Consolidated fund of India
on the salaries and allowances and
other remuneration of the chairman,
members of the board of sontrol and
the management shall witimately be
recouped from the funds of the
Jayanti Shipping Company. Such
expenditure was not expected to ex-
eeed ten lakhs—T, E, N, not in figures
but TEN and it says that the amount
would be recovered from Jayanti
Shipping Company within one year
nf the date of such withdrawal

Two days later we get another
revised memorandum; I do not know
why the inefficiency is so much; it is
deteriorating day by day; you must
arrest this, Sir; otherwise you cannot
stop the rot that is setting in. Again
two days later, we get a corrigendum
“for Rs. ten lakhs, read Rs. one lakh.”
Had it been in figures Rs. 10 lakhs, I
ecould have understood the mistake.
But no; it was in letters T, E, N, TEN
and now they say O, N, E, ONE. 1
do not want to say more but it is
most astounding, to say the least.
Suppose you condone this. I do not
know whether you would condone it;
¥ou may in your wisdom condone it
and deem it condonable because my
wisdom is no match for the mijne of
whetom that you have,

But may I now refer to articles 110
and 117? The money, Rs. 10 lakhs or
one lakh is going to be appropriated
out of the Consolidated Fund of
India. Article 110(1)(c) comes into
operation because initially it will be
drawn from the Consolidated Fund

of India. But this is not a Money
Bill; it does not deal only with
money. It is a financial Bill, there-

fore article 117(3) comes into opera-
tion: A Bill which if enacted and
brought into operation would involve
expenditure from the Consolidated
Fund of India shall not be passed by
either House of Parliament unless the
President recommended to that House
the consideration of that Bill.
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So, the first point is whether it is
in order for the Minister without the-
authorisation of Mr. Poonacha to
move the Bill, whether reasons for
absence are given, whether you are
satisfied with the reasons given.

Secondly, the Bill has a new fin-
ancial memorandum and being a new
Bill, the formal motion for reconsi-
deration of the Bill must be made by
the Minister, Mr, Sanjiva Reddy, in
case you approve of his raoving the
motion in place of Shri Poonacha.
The Finance Minister today has re-
introduced the Bill. He was careful;
T congratulate him on that, The Min-

ister has appended a 1letter to the
Secretary:
“The President having been

apprised of the revised Finanecial
Memorandum...."”

Mr. Speaker: That is all right.

Shri Hari Vishnn Kamath: ... . has
been pleased to recommend under
article 117(1)....

Mr. Speaker: He has nsked for that
recommendation, That is all right.

Shri. Hari Vishnu Kamath: I sub-
mit that when the earlier riotion was
made on Tuesday last. the President
had ro knowledge of the expenditure
involved in this Bill. Now that the
expenditure involved in the Bill is
known, it should have gone back to
the President for sanction for re-
consideration of the Bill in the House.
So, these points—first of all, the
authorisation of Shri Sanjiva
Reddy. . . .

Mr. Speaker: Rule 78 has been
quoted first,

Shri Hari Vishnu W®amath:....and
the reasons to be given to you.

Mr. Speaker: Order, order. First
of all, rule 76 has been quoted in res-
pect of the Member in charge of the
Bill. That has been defined and in-
terpreted in the definitions of the
rules. “Member in charge of the Bill
-means the Member who has introduc-
ed the Bill and any Minister in the
case of a Government BillL”
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Shri Harli Vishnu Eamath: Which
rule, Sir?

Mr. Speaker: This is definition of
a Member. Therefore, there is no
authorisation, or no new introduction
is necessary. So far as the recom-
mendation is concerned, I am told
that the Minister has got it. He
might read it.

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
‘Sanjiva Reddy): “The President has
given consent to the revised financial
memorandum as placed below......
The revised financial memorandum
<ontaining the figure of Rs. 1 lakh
may kindly be seen and approved by
the President.” It is approved by the
President.

Shri Hari Vishno Kamath: The
President’s sanction for consideration
is not there.

Shri Samjiva Reddy: It is there.

Shri Hari Vishhu Kamath: Please
read the new sanction.

Shri Raghumath Singh (Varanasi):
The new financial memorandum as
approved by the President.

Mr. Speaker: After it has been sent
with the revised memorandum. Is it
there?

Shri Sanjiva Reddy: Yes, Sir, Rs. 1
lakh.

Shri Hari Vishnuo Kamath: We have
not heard the answer.

Mr. Speaker: They have got the
tecommendation under article 117.

Shri Hari Vishnn Kamath: What is
the date?

Shri Sanjiva Reddy: 17th.

Shri Hari Vishnu Eamath: It is the
President's sanction as required by
the rules to be communicated by the
Minister to the Secretary. That is
missing. How can we then hold this
Bill in order, Sir?
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Mr, Speaker: He can write to the
Secretary or just announce it in the
House.

Shri Hari Vishnn Kamath: ‘The
President has mot recommended the
consideration of the Bill Those
words are not there. How can we
pass over the rule? I would appeal
to you not to by pass the rule. The
Minister must be taken to ask; they
are very careless.

Shri Sanjiva Reddy: All salaries,
allowances and other remunerations
paid to the Chairman and other mem-
bers of the Board of Control shall be
paid~out of the funds of the company.
Therefore, whafever expenses are ini-
tially incurred from the Consolidated
Fund of India to meet the salaries,
allowances and other remunerations
of the Chairman and members shall
be illimately recouped from the
funds of the shipping company and
such expenditure will not exceed
Rs. 1 lakh in all. And the amount
shall be recovered from the Jayansi
Shipping Company.

Shri Hari Vishnn Kamath: He is
reading the financial memorandum.

Shri Sanjiva Reddy: It has beem
signed by the President.
Mr. Speaker: Is the Presidents

signature there?
Shri Sanjiva Reddy: It is there.

Mr. Speaker: Yes. “Sanctioned an
approved for n d
tion to Parllament’, and the Presi-
dent has approved it. This was the
note, and the President has signed
that he has agreed. So, that recom~
mendation is there.

ry recomr

Shri Hari Vishnu EKamath: That
is not in order.

Mr, Speaker: That recommends-
tion is there.

Shri Hari Vishnu Eamath: I hope
vou will relax the rules, also whem
it comes to our side.
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Shri Sinhasan Singh (Gorakhpur):
1 want to raise another point of order.
Nowhere does this Bill provide for
any withdrawal of money from the
Consolidated Fund of India. A fin-
ancial memorandum is required only
in such cases where they provide for
any withdrawal of money from the
Consolidated Fund of India. Rule 69
says that when such a Bill provides
for any withdrawal, that particular
clause will be mentioned in the finan-
cial memorandum. In this financial
memorandum, they have rcferred to
clause 17. Let us read clause 17 and
see if it makes any mention of any
withdrawal of any money from the
Consolidated Fund of India. If it
does make such a mention, then it
will be covered by rule £9. If it
does not make, my submission would
be that it requires no financial memo-
randum and the Bill can pass as it is.
But, as it has been treated by the
Government as a Bill containing pro-
vision for withdrawal of some money
from the Consolidated Fund of India,
then the Bill as it is, is not properly
framed. Clause 17 of the Bill reads
as under:

*“All salaries, allowances and
other remuneration paid to the
Chairman and other mambers of
The ‘Board of Control, the manag-
ing agent or any other person
who may be appointed or em-
ployed in connection +with the
affairs of the management of the
company and all other expenses
duly incurred in connection with
such management shall be paid
out of the funds of the company.”

Nowhere does it say that it will be
required to be paid at any stage from
the €onsolidated Fund of India. Nor-
mally, when the money is paid by
the fompany ftself, it has nothing to
do with the Consolidated Fund of

India. So, the Bill as it is requires
no financial memorandum. If, how-
ever, it is appended, then it is not

covered by rule 6% of the Rules of
Procedure of the House,

1480 (Ai) LSD—8.
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Article 117 also does not apply in
this case. This article and rule 69,
both togethér, cannot apply to this
Bill. Therefore, my submission is
that the Bill, as framed, is not pro-
perly framed.

Mr, Speaker; I will ook inlo it.
I have not followed him wvery closely.

Shri Hari Vishnu Eamath: He has
raised a very important point.

Shri Shinkre (Marmagoa): It is
very important. What is the use in
rushing with the Bill?

Shri Hari Vishnu Kamath: May be
it is not in order, but—

Mr. Speaker: That would be consi-
dered when the Appropriation Bill
comes before us and the inoney is to
be withdrawn. At that time we shall
consider those things. It is not that
the Bill is not properly framed. If
the Bill is not properly framed, how
could those amendments also be
made?

Shri Sinhasan Singh: The Appro-
priation Bill comes only in respect of
articke T14, and every Bill is not a
financial Bill. There is no quesfion
of Appropriation Bill accompanying
the passing of this Bill. The Bill it-
self must provide for it. Rule 69
clearly says that all Bills “involving
expenditure shall be accompanied by
a financtal memorandum which shall
invite particular attention to the
clauses involving expenditure. .

Mr. Speaker: That has already been
raised.

Shri Sinhasan Singh: .... and shall
also give an estimate of the recur-
ring and non-recurring expenditure
involved in case the Bill is passed

into law.”

Mr. Speaker: That has teen done.

Shri Sinhasan Singh: That has been
given, but the clause 17 does not men-
tion ‘that any money is ~equired from
the Consolidated Fund of India. If
1t mentions anywhere, in anyway,
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that any money will ultimately be
drawn from the Consolidated Fund
of India, then—

Mr. Speaker; Then you say It was
superfluous; that no financial memo-
randum was required

Bhri Sinhasan Simgh: According to
the ffamers of the Bill, it is a Bill
to be coverefl under article 117 and
rwe 68. So, it is not a properly
framed BillL. Tt is out of order., If
the Bill does not contain any provi-
mon for withdrawal, when both the
article and the rule are said to be
applcable, The Bill is sut ~f order.

Shrt-Hari Vishnu Kamath: Sir, my
point arises out of the very import-
ant 1ssue raised by my uon. friend.
It is this, in my humble judgment.
The Financial Memorandum, revised
and re-revised, is wholly inconsistent
with and even contradictory to the
provisions of the Bill. The Financial
Memorardum must have some sem-
blance of consonance with the provi-
sions of the Bill. The Bill does not
provide, "as you will be pleased to
see, for any money to be Jdrawn—not
a single paisa—in any clause of the
Bill. -~ - -

14 hrs,

Mr, Speaker: The uther day he
was referring to the clauses that re-
quired money to be drawn.

Shri Hari Vishnu Kamath: You
were not in the Chair then. My sub-
mission was different. I said, the
Financial Memorandum did not con=
tain the recurring and non-recurring
expenses to be incurred. Now again
there is remissness or perfunctori-
uess, whatever you may call it. Just
blindly the Minister has signed what-
ever was put up to him. They revis-
ed lRe memorandum, but forgot to
revise the relevant clause. Clause
17 is left as it is without a change of
a comma or a colon or a single word.
The Memorandum was revised twice;
that we will criticise later on, how

AUGUST 24,
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10 become 1 by a sort of sleight of
hand. I want to know whether you
can permit a Bill to be considered by
this House, whose Financial Memo-
rimdum is wholly inconsistent with
and even contradictory to the provi-
sfons” of the Bill. The Bill Joes not
snywhere provide for any drawal of
money from the Consolidated Fund.

Shrt Sanjiva Reddy: Because the
lacuna was polnted out Mast lime, it
was amended. It is not interded to
draw money from the Consolidated
Fund.

Shri Hari Vishna Kamath: The
Memorandum refers to drawal of
money.

Mr. Speaker: The difficulty is, the
whole thing is not being !aken toge-
ther, They have stated first in the
Statement of Objects und TReasons
that first the payments shall be made
out of the exchequer and then it shall
be re’mbursed from the funds of the
company. That is their difficulty and
therefore, they have provided for
that. If there is"something wrong in
clause 17, fthe House would set it

right.

Shri Hari Vishnu Kamath: The
Deputy-Speaker held that day that
the expenditure, initially and later,
must be taken into consideration.

Mr. Speaker: I do not think that
can hold good in that sense.

Shri Jaipal Singh (Ranchi West):
I am sorry I have to intervene in
this. Look at the Financial Memo-
randum. We are only concerned
with whether this Bill will draw from
the Consolidated Fund of India. It
may not draw or it may draw and
Government may not be able to Te-
coup it. The whole point is, does
this Bill authorise the Government
to withdraw from the Consolidated
Fund; it is not a question of how it
is going to be recouped.

Mr, Speaker: The whole point is,
it involves expenditure and he has
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out of the exchequer and then re-
imbursed by the company.

Shri Shinkre: That is not mention-
ed in the section, but only in the
memorandum.

Mr. Speaker: The House will de-
cide that when we take up c'ause by
clause consideration. That is no ob-
jection that would bar the Bill from
being proceeded with.

Shri U. M. Trivedi (Mandsaur):
Sir, to my mind, this Bill appears to
be a colourable legislation to bring
into focus and put on the statute-
book a public corporation by the
backdoor. It would have been much
better if this Jayanti Shipping had
been taken into liquidation and the
whole of it could have been taken
over by the Shipping Corporation,
The point for consideration is
whether Jayanti Shipping has to be
made a perpetual body and has to be
helped by the backdoor with moneys
to be obtained from the opublic ex-
chequer to tide over its difficuities.

14.05 hrs.
[Mr. DepuTv-SpEAKER in the Chair]

For that purpose, a very unusual
procedure has been adopted. Those
of us who know how this Jayanti
Shipping came into being would feel
that this Bill must have struck the
conscience of the Government very
much. ‘The man who owns this com-
pany has got a very long name—
Dr. Jayanti Dharma Teja. With a
capital of Rs. 200, how was he allow-
ed to establish a firm which could
obtain a loan of Rs. 20 crores from
the Government of India? What
was this mirage?

Shri Raghunath Singh: That was a
guarantee to purchase ships; actual
monew was not given.

Shri U. M. Trivedi: He is talking
without trying to understand things.
Rs. 20 crores in kind instead of in
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cash were given to this man. Times
without number, alarm bells were
rung that we will not be able to get
a farthing from this gentleman, Yet,
we went on advancing loan after
loan and he went on advancing his
business and lived like a prince; he
enjoyed even what the Nizam did
not. He enjoyed all that money
could buy for him.

The trouble began in February, 66.
It was said that this company is no
longer in a position to carry on.
When this was brought to the notice
of the Government, the Government
did not move in the matter. It went
on procrastinating this, hoping against
hope that probably things will
smoothen down. But just in the
month of April, Mr. Teja decided—
now I will read from this paper.

Shri D. C, Sharma (Gurdaspur):
Which is that paper?
Shri U. M. Trivedi: All papers—

Statesman, Organiser etc. I guote:

“In the midst of many other
problems of national and inter-
national importance which have
kept Parliamentarians preoccu-
pied, the Teja request for a fur-
ther loan of three crore rupees
has been one major topic of dis-
cussion. The general reaction,
as was expected, has been one of
surprise and even annoyance, at
the impertinence of this reguest.
At the Shipping Ministry's level,
though no definite or formal reply
has yet gone to Teja, the first re-
action has been equally adverse.
Government is in no mood to ob-
lige Teja, having already risked a
twenty crore loan, under pressure
from late Shri Jawaharlal Nehru,
but for whose patronage, Teja
could never have got anywhere
with his grandiose and fantastic
schemes."

Now, Sir, what was this man doing?
When he was scarce of funds he got
so many people to borrow and take
loans for and on his behalf with a
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two per cent commission to be paid
to those who could secure loans from
the poor people. About 3500 credi-
tors advanced larged sums of money
to this firm at 12 per cent interest.
These loans were advertised in the
Press, though the financiers were not
very far from Connaught Circus,
And, these loans were being raised
by whom? Here it says:

“The list of creditors whom the
company's Delhi office owes big
and small sums runs into four
closely typed pages and the bills
are outstanding since months.
Things are no better in other
offices of the company. In Bom-
bay at least half a dozen court
cases for non-payment of big and
small bills are pending against
Jayanti in wvarious courts.

These debts apart, the company
has borrowed from public, by
way of deposits on 12 per cent in-
terest, large sums of :noney,
which total over rupees forty-five
lakhs. These three thousand five
hundred depositors, mnost of whom
are middle class persons of small
means, are now daily besieging
the eodffipany’s offices in Parlia-
ment Street. Some of these depo-
sitors had given to Jayanti,
through a local firm of brokers,
Messrs. Rajpaul Chadha—who is
earning a commission of 2 per
cent on these deposits—their en-
tire life's savings.”

‘Now, T would like ‘to know, would
it not. have been better for the Govw-
ernment to drag this company into
liquidation and take over or purchase
all the assets? The liquidator could
have been compelled to do it. What
guided the overnment to take over
all these liabilities? If it were a
banking concern would the Govern-
ment have done it? If it were any
other ordinary company would the
Government have done it? What
guided the Government to take over
such large liabilities. After all, it is
the exchequer’s money which will go

Eill

into the taking over of this concern.
If that is to go, let us get it cheap.
The liability of this man aould have
remained.

And, what are the various offences
that this man has committed under
the Company Law? Has any investi-
gation been made? Have you order-
ed an inquiry into it? I am telling
this because there was one news,
which T will mention to begin with.
It is this:

“On April 4, the National Ship-
ping Board met under the chair-
manship of Shri Raghuriath Singh,
M.P.”

He is here and fherefore I am giving
his name, otherwise I would not have

given it. It says:

“The Board welcomed the in-
quiry into the affairs of Jayanti
Shipping. But the Board unani-
mously requested the Government
to appoint two more members on
the Commission of Ingquiry—(1) a
shipping expert and (2) a Re-
serve Bank expert on foreign ex-
change affairs. Mr, Sanjiva
Reddy has not done so. Will he
please explain why?"

Tet him say now. 1 put thai gues-
tion to Shri Sanjiva Reddy. Why did
he not agree to the recommendation
of this Shipping Board that partieu-
lar measures must be taken. Then
it furfher says:

«Mr. Jayant! has long heen try-
ing to befriend Minister Reddy.
Sometime back when Reddy's
son was marrying, Jayanti came
from UK. and chartered a spe-
cial plane to Hyderabad to at-
tend the marriage.”

T do not think the Minister gets very
much pleased T a man goes by plane.

Shri Sanjiva Reddy: 1 ‘nay men-
tion, Sir, because my name ha_xs been
mentioned, for the information of
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the hon. Member, that I have only
one son, he is a student and not yet
married

Shri U. M. Trivedi: I will only
place this cutting on the Table of the
House.

Shri Sanjiva Reddy: He need not
place it on the Table, It is only a
weekly paper....

Shri U. M. Trivedi: I have nothing
against Shri Reddy. What I am say-
ing is....

Shri Sheo Narain (Bansi):
the name of that paper?

a

What is

The Minister of Railways
K. Patll): Sir, I rise to a j;oint of
order. Apart from that {rivolous
paper and whatever has heen said
here, it has been a practice, an estab-
lished procedure under the rules,
that if any charge is to be made,
whether real or unreal, is to be made
against a Minister, notice of it shall
have to be previously given to the
Minister concerned and to the Spea-
ker, and only if the Speaker allows
then alone such a charge can be made
in the House. Therefore, apart from
the hollowness of this particular
thing, I would, on the substance of it,
namely, that a charge of that des-
cription should not be made unless
previous notice is given, request you
to give your ruling on it.

(Shri S.

Shri U. M. Trivedi: There is no
charge here.

Shri S. K. Patil: It is a charge.
“Charge” does not mean that he
makes a charge but anything which
is in the nature of a charge, which
is made by the Member himself or
he merely takes it from somewhere
and brings it forward here. It is a
charge all the same and notice of it
is required. Sir, I want your ruling
on this

Mr. Deputy-Speaker: If any alle-
gations are to be made, notice has to
be given....
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Shri U. M. Trivedi: Sir, there is

nothing improper in attending a mar-

riage. There is nothing improper in

attending a marriage at Hyderabad.
The only question here is. ..,

Mr, Deputy-Speaker: Under

rules. ...

the

Shri U. M. Trivedi: Sir, I am not
concérned with the rules now. Here. .

Shri Raghunath Singh:

Rule 353
says: )

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the
Speaker and also to the Minister

_concerned so that the Minister
may be able to make an investi-
gation into the matter for the
purpose of a reply.”

Shri S. K. Patil; I was referring
to the same rule.

Mr. Deputy-Speaker: Hon. Members
should not take everything that is
published to be correct,

Shri U. M. Trivedi: Sir, do not be
taken by sentiments. The question
is this....

Shri S. K -Patil: Sir, what is your
ruling?

Mr. Deputy-Speaker: 1 uphold yeur
objection. I request hon. Members

not to take everything that is pub-
lished in papers to be true.

Shri U, M. Trivedi: Sir, T am not
taking anything to be true. My
arguments have not been listened to.
I am not at all saying that what has
been said here is true.

Shri D. C. Sharma: Then why are
you reading it out?

Shri U. M. Trivedi: Sir, let me ex-
plain the position.

Mr. Depuiy-Speaker: TUnless you
satisfy yourself that it is true, I
would request you not to make such

. charges.
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Shri U, M. Trivedi: I am not mak-
ing any assertion. Please listen to
my argument. If you find that I am
making a defamatory statement....

Shri Sanjiva Reddy: It is a palp-
able falsehood that my son was mar-
ried. I wish the hon. Member would
withdraw it at least now with dig-
nity and grace.

Shri U. M. Trivedi: If you bear
with me for five minutes you will be
zatisfied. I am not making any alle-
gatlon against him.

~Shri Sanjiva Reddy: What is the
meaning of reading that trash here;
then it should be expunged from the
proceedings.

Shri U. M. Trivedi: Hear me first
and then think of expunction. What
I am reading out has been published
in the Press.

Shri Sanjiva Reddy: Sir, again he
is reading.

Mr. Deputy-Speaker: What I say is,
if by reading it the mischief is done,
if it is false it should not be read.

Shri Alvares (Panjim): Sir, it is
not a charge against the Minister, it
is a charge against Teja. There is no
insinuation.

Mr. Deputy-Speaker: It says that
Teja went to attend the marriage of
the Minister's son. Is it proper?

Shri U. M. Trivedi: Sir, my hon.
triehd who wants to support me has
also not realised what I want to say.
The hon. Member on the other side
has merely heard my first sentence
and he thinks I want to make an im-
putation against him. I have not the
least idea of making an imputation
against him. Let him hear me, I
may just tell him that I have got
great regard for him and that I do
not wish to run him down on this
count. If for the marriage of Shri
Sanjiva Reddy's son he travels by a
plane, it does not make any differ-
ence to Shri Sanjiva Reddy. The
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question for consideration is this.
Even if a person attends the marriage
of a Minister’s son, the Minister can-
not afford to show kindness to a per-
son of that type only on account of
the fact that he attends the marriage
of his son. Whether he travels by
plane or rides a horse for attending
the marriage s immaterial

Shri Sanjiva Reddy: My son is not
married at all

Shri U. M. Trivedi: Marriage is not
something defamatory. So, why
should he feel perturbed?

Shri Tryagi (Dehradun): You are
attributing to him two sons. Is it not
defamatory?

6830

Shri U. M. Trivedi: My only point
is that since the Shipping Board
made a unanimous report it was rea-
sonable to expect of the Minister
that he would accept the recommen-
dation of the Board and appoint’ two
experts. That was the only point
which I wanted to make. I am not
doncarned with the foolish imputa-
tion that may be made against him.

Mr. Deputy-Speaker: He should
conclude now. Only three hours are
allotted for this Bill.

Shri U. M, Trivedi: It is not a
question of three hours, The time
can always be extended. Here is a
company which has swallowed Rs. 20
crores and an inquiry was being
made against it, Here is a news item
which I would request Shri Sanjiva
Reddy to listen with hls ears open.
This has been published on the 25th
June. I do not know how far it is
correct but I know from my personal
knowledge that to a very great ex-
tent it is correct. It says:

“The inquiry against Dr. Dha-
ram Teja and his Jayanti Ship-
ping company has been quietly
withdrawn, and now things are
managed for him by the GOI
while the Doctor is resting in
Riveria.”
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I do not know whether this inquiry
has been shelved. The wording of
the Ordinance is “taking cver of the
company”. Pursuant to the passing
of the Ordinance, the management of
the Company was taken over by the
Governmemnt: It further says:

“A  committee headed by
Sukhtankar was appointed a few
months ago to go into the alle-
gations of mismanagement, defal-
cation of foreign exchange earn-
ings, fraud in the management of
income-fax and provident fund
deductions from the staff and,
above all, allegations of under
the table transactions with the
Japanese shipbuilders”.

Dr. Teja is free from all these.
Shri Sanjiva Reddy: No, no.

Shri U. M, Trivedi: You may say
that in your reply. That is how I
view it, as long as he is enjoying all
the privileges.

Shri Sanjiva Reddy: In
paper has it appeared?

Shri U. M. Trivedi: In the Blitzof
25th June, 1966,

Shri D. C. Sharma: From Organiser
he goes to Blitz. I do not know
where he will end,

Shri U. M. Trivedi: I am quoting
from  Statesman, Organiser and
Blitz. Perhaps all of them as tell-
ing lies and only Shri Sharma speaks
ithe truth.

which

The news item says further:

“Dr. Teja is free from all these.
Now the Shipping Corporation of
India will meet all his liabilities
estimated at over Rs. 8 crores.
meet the extra cost of the foreign
exchange payments arising from
devaluation and then after five
years or more the company will
be handed over to Dr. Teja, all
ship-shape.”

This allegation stands as long ae the
Ordinance provides only for the tak-
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ing over of the company and manag-
ing it. The very title of the Bill is
The Jayanti Shipping Company
(Taking over of Management) Bill.

They are merely taking over the
management.
Shri Shivaji Rao S. Deshmukh

(Parbhani): Does he not differenti-
ate between nationalisation and tak-
ing over?

Shri U. M. Trivedi: I do not under-
stand anything; only Shri Shivaji
knows everything.

“Withdrawal of the inguiry is
totally unwarranted. But, then,
Teja has his own well-placed
patrons in Delhi!”

I do not know who his patrons are.
I hope the Minister will be able to
tell us who are the patrons who cham-
pioned for the withdrawal of the in-
quiry against him.

Mr. Deputy-Speaker: He should con-
clude now. He has taken 25 minutes.

Shri U. M. Trivedi: I am the first
speaker. I have not dealt with the
Bill at all so far. 20 minutes have
been taken by interruptions and un-
necessary observations.

The whole question is this. Why
are you taking over the inanagement
in fhis fashion? Why is no prosecu-
tion launched against this man? There
should be an answer to this question.

Then, coming to clause 17, it has
been the subject matter cf serious
constitutional objections raised by
my hon, friend, Shri Kamath.

Shri D. C. Sharma: All of them were
over-ruled.

Shri Hari Vishno Kamath: Wrongly
over-ruled.

Shri U. M. Trivedi: I do not say
wrongly over.ruled. Clause 17 says:

“All salaries, allowances and
other remuneration paid to the
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Chairman and other members of
the Board of Control, the manag-
ing agent or an other perscn who
may be appointed or employed in
connection with the affairs of the
management of the company and
all other expenses duly incurred
in connection with such mranage-
ment shall be paid out of the
funds of the company.”

I have net much information on the
subject, but I am told and I have read
it—and I believe it to be correct—that
there was one man who was known as
General Kaul. When the Chinese
aggression took place, this gentieman
sutfered from catarrh of the nose and
did not find himself very healthy in
the NEFA atmosphere, Suffering from
cold, he got cdid feet probably and
he went away to Japan. I am told
that this gentleman is emploved by
Dr. Teja on a salary of Rs. 10,000 a
month. Are we going to meet the
expenses of salaries of Generzl Kaul
and the like who have been employed
by Dr. Teja at fabulous salaries? If
that is going to be done, 1 oppose
clause 17, If officers who have proved
worthless are appointed on salaries of
Rs. 10,000, there is no knowing where
this is leading us to.

Shri Raghunath Singh: General Kau]
was a personal employee of Dr. Teja.

Shri U. M. Trivedi: It is a good in-
formation. But he must have paid
General Kaul out of the funds of
Jayanti Shipping Company. I would
like it to be investigated whether he
paid it out of his pocket. Then, what
was the salary Dr. Teja was drawing?

Shri Tyagi: None.

Shri U. M. Trivedi: Then, was he
eating air? Was he eating air or was
he eating away the funds of Jayanti
Shipping Company? If so, in what
manner did he do it? How did he lure
3,500 persoms to advance Rs. 45 lakhs
or make the Government advance
Rs. 20 crores?

Shri D. C. Sharma: Is this Jayanti
Shipping Company Bill or Dr. Teja
Bill?
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Shri U. M. Trivedi: Under clause 17
if the object of the Government is only
to ditto all the pact actions of Dr.
Teja, I think it is high time for us to
close this chapter once and for all.
No money should be advanced to this
Company.

Then. as a lawyer. T would like to
ask a specific question. Why have you
not made the law specific by using the
words “Shipping Corpora‘ion of India™
instead of the words “managing
agents”?

In his speech the hon. Minister, Shri
Poonacha, while moving for considera-
tion of the Bill, he has very liberully
used the words "‘Shipping Corporation™,
Shipping Corporation is the managing
agent; Shipping Corporation did this;
Shipping Corporation steppad in: Ship-
ping Corporation did that; Shipping
Corpoation saved the ships, Shipping
Corporation paid the debts; Shipping
Corporation saved it from demur-
rage—a'l things have been done by
the Shipping Corporation. Then, what
prevents this Government from coming
out with the truth, being very explicit
and saying., “We are appointing the
Shipping Corporation as managing
agents”? The Shipping Corporation is
a body corporate created by the Gov-
ernment of India under a statute; it
is a Government of India undertaking.
Where is the hesitation for bringing it
out that the Shipping Corporation is
taking over this management?

Before I finish, I say: Let there be
a law of acquisition for the purpose of
taking over this business and theno
acquire it. Do not give it over back
to this Dr. Teja for the purpose of his
enjoyment. The management must
not be left in the hands of a man who
has not done right by the share-
holders,—whom he has cheatéd,—by
the depositors and by the loanees.
Why run a business for the sake and
benefit of a person whom we do not
like, whom we do not trust and cannot
ask to run a business? [ think, it
would have been much better if the
whole business was acquired by a law
which must have been made under our
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Constitution before we took possession
of it.

Shri Hari Vishna Kamath: 5ir, be-
fore you proceed {urther, I would
request you to note that there has
been an infraction of rules by the
Chair just because I cinild not spot the
rule then. I would like to invite your
attention to rule 68. The Speaker did
not notice that rule; therefore, please

take note. I said thac orally but 1
could not point to the rule at that
time. It reads:

“The order of the President
granting or withholaing the sanc-
tion or recommendation to the in-
troduction or consideration of a
Bill shall”—

the word “shall’ is important because
there is no proviso and, as he himself
held the other day in regard to Sales-
tax Bill, “in the absence of a proviso
there is no escape for me", there is no
escape—

“shall be communicated to the
Secretary by the Minister con-
cerned in writing."”

There is no proviso here; there is nu
“may” here. 1 do not know how in
the face of this rule, you can let con-
sideration proceed unless Yyou have
suspended or waived the rule. We
will only see to it that you will be
compelled to waive or suspend the
rules in our favour just as vou have

done in favour of the Treasury
Benches today,
Mr. Deputy.Speaker: The Speaker

has already decided that.

Shri Hari Vishno Kamath: This rule
was not pointed out. Rule 68 was not
pointed out; rule 69 was pointed out.
I pointed out orally. The Finance
Minister’s example I gave; 1 did so,
but I did not point out the rule. Un-
fortunately, the rule was suspended cr
waived today without anv motion,
Everything is in disorder and irregular.

Shri Raghunath Singh rose—
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to speak?

Shri Raghunath Singh: Yes, T want
1o reply to Shri Kamalh,

6835

Mr. Deputy-Speaker: Do you
tc speak on the BinN?

Wwanl

Shri Raghunath Singh: I wil] speak
after Dr. Lohia.

Shri Raghunath Singh: He has in-
An hon. Member: How can he?

formed me that he is going to spezi.

Tlo W AA.EL AIfgar : (WA
arg) ;g ¥TEF L E A TAW F ALY
FATE

Shri Tyagi: Privilege, question of
privilege. g

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, I have been in this
House for a pretty long time and I
have listened to many witriolic
speeches, but the speech of the hon.
Member who preceded me shall ex-
cel others in so far as its irrelevance,
distortion of facts and sprinkling of
acid on everybody who was far or
near, are concerned. I am very sorry
that the leader of a very eminent
party in this House should have tried
to quote from those papers which are
highly partisan and whose only duty
is this and which flourish only on this
that they should malign the Govern-
ment by trying to bring in all kinds
of mendacious and malignant state-
ments, He has based his whole speech
on that.

Before I proceed with other things
I want to make one point clear. It
was said by the hon. Member who
preceded me that it was Pandit Jawa-
harlal Nehru who gave his blessings
to this company, Jayanti Shipping
Company, and it was he who was res-
ponsible for getting it the guarantee
of Rs. 15 crores or whatever it is and
that but for him this Jayanti Ship-
ping Company would not have come
into being. I think, the gentleman
who spoke like this about Pandit
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Jawaharlal Nehru never understood
Pandit Jawaharlal Nehru and I do not
know whether I should be sorry for
his ignorance or congratulate him on
his misinterpretation of facts and mis-
statements.

It was not Pandit Jawaharlal
Nehru who gave this company a habi-
tation and a name but it was done by
the then Finance Minister, Shri
Morarji Desai. Pandit Jawaharlal
Nehru had nothing to do with it. I can
understand people slandering those
persons who are alive; I can under-
stand persons defaming those who are
sitting on the Treasury Benches or on
the Congress benches; I can under-
stand persons who say all kinds of
things against us who are members
of the Congress Party, but I cannot
forgive a person for trying to damage
the memory of a great leader of India,
not only of a great leader of India
but of a great leader produced by
India whose words carried convic-
tion to the people all over the world.
“This kind of travesty of facts I think,
is hard to beat and this is something
which has been the practice of some
hon. Members in this House,

It has been said “Why did the Gov-
ernment not hand it over to the Ship-
ping Corporation; why did the Go\:!-
ernment not appoint a committee In
which there should be representatives
of the Reserve Bank and of shipping
interests; why did the Government
not do it and why did the Govern-
ment take this kind of an unusual
line of action?” 1 think, this line of
action was taken for three reasons. In
the first place, we did not want to
besmudge the name of India and to
soil the name of our shipping compa-
nies all over the world by doing or
saying something which will mean
some kind of ruination of our shipping
interests, not only for today but for
all time to come. The Government of
India wanted that they should try to
preserve the honour and dignity of
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the shipping industry—a nascent in-
dustry, an industry in the making—for
as much time to come as it can and
that is why it took it over; that is

why it did not hand it over to the
Shipping Corporation.
The second reason was that the

Shipping Corporation has already its
hands too full of things. It should
not be burdened with more work than
it can handle. The Shipping Corpo-
ration also, if T can put it like that, is
in a formative stage, and when some-
thing is in that stage, you cannot
overload it with more work than it
can handle.

Thirdly, if Dr, Dharma Teja was
guilty of those things, and he may
have been guilty of those things—I
may have heard his name; I am not
competent to defend him—if Dr. Teja
was guilty of defrauding the deposi-
tors’ money, if he was guilty of taking
money at exorbitant rates from
people, if he was guilty of having liti-
gation apgainst him for the non-
payment of his dues, if he was guilty
of leading a life of conspicuous con-
sumption, I think, the only thing the
Government could do was to take over
his company and to see to it that that
company is managed in a very equit-
able manner.

Now, it has been said by some of
my friends that the Government has
taken over this company because they
want to restore it to health and after
it has become a normally functioning
company, they want to hand it over
to Dr. Teja. I have heard law points
made here. I have heard all kinds of
things. I never thought that some of
our Members could alse indulge in
flights of imagination. If they think
that this company will be handed
back to Dr. Dharma Teja after 5 years
or 10 years, I think, they are indulg-
ing in fanciful speculation. We do
not have any basis of that kind. I do
not think this is the intention of the
Government, After all, Dr., Teja
spent Ra, @ crores and the guarantee
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was Rs. 20 crores. If the Government
wanted to force this gentleman to
keep going on, the Government could
have gone to utmost limit of
meeting that guarantee of Rs. 20
crores. But the Government never
did that. Therefore, I do not think
the Government has any intention of
doing that. The only intention that
the @Government has is that the
Jayanti Shipping Company should be
taken over so that the good name of
this country is saved not only here
but also in those countries with
which this Company had its dealings.

Sir, I am very sorry that each one
of our Ministers is going to have a
dose, an unfortunate dose of that kind
of thing. Every day, that is happening.
Everyone is having a dose of that
kind of thing Some day it is the
turn of Mr. M. C. Chagla; some day it
is the turn of Sardar Swaran Singh;
some day it is the turn of Mr. Nanda
and today, luckily and fortunately, it
is a turn of Mr, Sanjiva Reddy. Dr.
Dharma Teja came in an imaginary
plane, started in an imaginary plane,
and flew from Tokyo to, I think,
Hyderabad. Where was that plane?
He came to attend a marriage which
never took place. They say, the
marriages are made in heaven. If
one of his sons in his previous birth
made a marriage in heaven, I do not
know. But none of his sons made
any marriage,

You can understand what is the
intention of the Jayanti Shipping
Company being taken over by the

Government. What the Gowvernment
has done is absolutely equitable,
absolutely justified in accordance with
the provisions of our Constitution. in
accordance with the finances of the
country, in accordance with the deve-
lopment of shipping which all of us
have at heart. Therefore, I welcome
this Bill and, I think, that we should
discuss this Bil] as it is and not go so
much right and left,

My friend has been talking of some
eclauses. I have read all the clauses
of the Bill. There is nothing in those
clauses which goes against the interest
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?f our country. It may go against the
interest of this party or that party.
But the whole Bill is conceived in
the best interests of India and, [ think,
it is going to be impiemented to the
best advantage of India.

A reference was made about some
General who fled away from NEFA.
I do not know anything sbout any
General who fled away from NEFA.
His appointment as the Managing
Director of the Company, I think, that
was an internal affair of the Company.
I do not know why people are bother-
ing about that.

With these words, I support the Bill
and I hope the whole House will sup-
port it

Shri Solanki (Kaira): Mr. Deputy-
Speaker, Sir, I rise to welcome this
Bill but with a very sad note that this
is something like an anti-clinax
which has come to us very very late
indeed after three years of the Com-
pany's affairs being discussed in
newspapers, so many scandals, gossips,
as the Minister says. Whatever it is,
there were several reflections on the
Government, on several Ministers and
after all that, after three years, the
Bill had been introduced in the Lok
Sabha.

I would like to divide this Bill and
the entire matter on which I am going
to speak in two parts. One is where
Mr. Sanjiva Reddy has entered and
the record is very clean and he has
taken action. I have taken care to
look at the Government point of view
also because I believe in constructive
criticism. I do not want to throw
things at Ministers or anybody. It
seems that since 1963 to July/August,
1966, the record of the Ministry is
very very clean, They have moved in
the might direction after they rea'ised
that the Company was losing money
and there was a time when the repu-
tation of the country would also have
been brought into question.

My hon. friend, Shri D. C. Sharma,
just now said that all this was done to
save the name of the country, I am
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afraid, it was rather Jate because in
many spheres and in many places
round the world, the Jayanti Shipping
Company had been discussed quite
often. Not only that. I happen to be
a member of the National Shipping
Board and I have been taking interest
in the Jayanti affairs for a long tiine.
I recall a very sad day in Madras
when our first meecing {ook place.
The Chairman of the Shipning Board
is here; probably, he may not besr
with me. But I shall repext what
happened there. There were certain
other Members of the Shipping Board.
We wanted to dizcuss the Jayanti
Shipping affair. We were told to keep
quiet about the whole inatter because,
they said, enquiries were taking place,
and that nothing should be discussed
at that time. A senior Member by the
name of Mr. Master was with me and
the previous Minister, Mr, 11z} Baha-
dur, took him left and right, 1 would
say, to the point cf insulting him az
if he had committed a crime by utter-
ing the word Jayanti Shipoing Com-
pany. He wanted to know what were
the facts behind the Jayanti Shipping
Company. He had certain faects
which he wanted to place before the
meeting. We were an Advisory Com-
mittee and we were proud that we
were taking part in the development
of shipping and all that. We wanted
to place certain facts. This man, Mr.
Master, was insulted. This matter
went on for two other days. Mr.
Master could not feel happy over the
whole affair. He maintained that he
was right. How right he is, the Bill
proves today, the National Shipping
Board's report proves. There wat
something fishy, something wrong in
the entire affair, which was heing hid-
den deliberately by the previous
Minister, Mr. Raj Bahadur. [ have
nothing against Mr. Sanjiva Reddy.
But I can say that the same facts were
existing since 1963 and what was the
reason for not taking immediate
action on this matter? The reputation
was spoiled only then.”

There are certain other facts which
Mr. Sharma mentioned: people are
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bringing in the name of the late Prime
Minister, Jawaharlal Nehru. Nobody
derives pleasure by bringing in a
great men's name in this matter, But
sometimes people are known by the
company ihey keep; they may have
done thing with pure heart, they may
have done it in national interest. But
it has been proved teday that that
national interest has caused the great-
est financial harm and loss to the
country. That is why certain names
have been brought in. No Minister
should get annoyed. Half «f the
(Cabinet is named in the Jayanti Ship-
ping affairs. I do not want to men-
tion them because maybe, I do not
belleve that; 1 do not have the facts
to prove them and, therefore, I do not
want to mention those. But there are
certain people who have sent telephone
calls to us on private lines—those who
are connected with Jayanti Shipplng—
and they have given certain facts. I
do not know how to believe them. But
it is such a series of things that it is
very difficult to say whether it is a
tairy tale or whether they are facts.
My contention is only this. After Mr.
Sanjiva Reddy’s arrival in the Minis-
try, things are going on in the right
direction. Why were we told on the
previous occasions that we should not
discuss these things because they are
of a private nature, because there are
certain inquiries pending?

Mr. Sukthankar was the Chairman
of the Committee which went into this.
It has given a very bad report. He
is unable to find the facts because ne
Director of the Company, even Mr.
Teja, is helping the Inquiry Com-
mittee with any facts; they were avold-
ing it; they are avoiding even today.

I believe there are criminal pro-
ceedings against Mr. Teja. Mr. Teja
is not an innocent man as Mr. Sharma
tries to' prove; he was saying that if
there was something wrong, he would
have been drawn into it. He :nay be
in Venice. But there are criminal
proceedings against Mr, Teja. Why is
he not brought to this country and
asked to explain? Why is he left a
free man? We have previously arrest-
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ed thousands of businessmen who have
committed such faults and thrown
them into priscns. Even these poor
goldsmiths are thrown into prison be-
cause they went on hunger strike.
But here is a man who played havoc
with Rs. 20 croreg of this country, who
has played havoe with the reputation
of our country and he gces scot-free
and he goes about all around the
world, but we are not doing anything!
At least there should be a ban on this
man that he cannot leave this country
until all the charges are cleared. I
have nothing against his personal 1ee-
dom, but when a charge is laid azainst
him, when he does not come forward
before this Committee, we should hove
placed that ban. This Comtnittee is a
total failure and Government, I thiax,
is taiking of having a new Committee
to have a further probe into the
afairs. If this is so.... (Interrup-
tions.) Of course, the Government is
not ready to have a further probe lee-
cause it would not prove anything.

Shri Sanjiva Reddy: Everything is
with us,

Shri Solanki: Everything is with
you? There are still reports in your
own committee's report, in your uwn
speeches in Rajya Sabha—I have pre-
pared myself for this Bill; I can read
out—where you have said again and
again that there are still certain nat-
ters which you are not abl: lo find.
Another thing which the Goverament
argues here is this: “we are not ready
to have judicial inquiry or any fur-
ther commission because this will
harm the other interests which may
come forward with facts. There are
people residing abroad—America, Eng-
land and wherever this man has mov.-
ed. Wherever he was connected with
this affair, there are certain reports
which are not coming forward from
‘there. If you want those reports, first
of all you will have to get hold of
Mr. Teja because he may be canvassing
in his own favour all around the
world with the money which he may
have misapprorriated: he may be
throwing money all around to get
everybody's mouth shut. I would not
say that, but somebody may say, “is
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the Minister afraid of him; is the
Government afraid of him; is he piack-
mailing somebody and that is why he
is left scot-free and np action is taken
against him; Mr. Teja is not breought
here because thig is the reason”.
Therefore, first of all we should con-
fine him into the boundaries of this
country. When we are investicating
an important matter like this, he
should not go scot free, telling people
different stories. He must be hiding
so many things. This is a major thing.

Another thing is this. There was
one Director, Mr. Parasuram, who a'so
raised this jssue previcusly regarding
Jayanti Shipping. He placed a Alemo-
randum in the meeting of the Board
of Directors against the Jayanti Ship-
ping proceedings. He was not happy
about those; he said, *“this business is
funny; we are not making profits;
there are losses; there are violations
of Company Law,; accounts ire not
being pressnted”. I would request
Mr. Sanjiva Reddy that, if he has a
copy of Mr, Parasuram's Memoran-
dum, he may lay it on the Table of
the House; let the members know what
this Memorandum says. Unfortunate-
ly, he was removed from the Board
of Directors for raising his voice.

Another genfleman is Mr. Tirumala
Rao; he resigned from the Company
just a few months back when the
trouble was brewing; he is a Member
of this House; we would have liked
to know something from him as to
what were the facts about Jayanti
Shipping. We do not want to accuse
you widely. We are also concerned
about the reputation of this country.
The pecople connected with the Com-
pany keep their mouths shut; every-
body keeps his mouth shut and you
want to produce a rosy picture before
the House that everything was golden

" and say, we were sincere and honest:

why are you accusing us? I am at a
loss to understand”. Where are we
to get the facts from? If the facts
are with you, you should produce the
facts. If the facts are with other
gentlemen who have raised their veice
against the Jayant! Shipping, let them
rome forward and produce the facts.
Therefore, 1 request the Government
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that an investigation be held within
this country. We do not want to pre-
judice the investigation going abroad;
wherever it may be going on, if they
can produce the facts, if they
can give certain data on which we can
lay our case, let them do it without
appointing a commission; a commis-
sion from here for abrecad will not be
of any use. There should be a com-
mission within this country against
people whose names have been cob-
nected with Jayanti Shipping, a rcom-
mission for such people who have
been able to give facts but have not
been able to produce them because we
have ignored them; a judicial com-
mission is necessary within this coun-
try to bring forward some sort of data
on which we can lay our case.

I agree that through this Bill you
want to take over the company ror a
certain period. Also the rumour that
it is taken over only for five years
may be proved incorrect and you may
come forward with an amendment
making it fifteen years. That is a
good thing: do it, because it is no use
running this company and making the
loeses good and then handing it over
to somebody else who might lose the
money. The Shipping Corporation is
not overburdened; it has a big future;
this Shipping Corporation can make
as good a progress as Air India or any
other Government enterprise. (Inter-
ruptions) . 1 am only making a sug-
gestion.

While the entire procedure was go-
ing on about Jayanti Shipping, all the
private shipping companies here were
looked upon as if they had committed
a crime. They were criticised; they
were told that they were limping while
Jayanti Shipping was making a mar-
vellous progress. 1 have time and
again noticed this. There was an ac-
tual discrimination between the two
and Jayanti Shipping was treated as
if it was the favourite child £ the
Government, it was doing all wonder-
ful things and it was earning thcu-
sands and crores of rupees in foreign
exchange which Mr. Teja has prormis-
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severely criticised. You can see the
previous reports of the Ministers and
the speeches made, particularly the
speeches of Mr. Raj Bahadur which
relate tp these things. There was
severe criticism of the other com-
panies. I was there when he referred
to this: he said. “if you had asked for
a loan you would have got it; brcause
vou did not get it and the other com-
pany got it, you are critical about it".

There was no such thing. It iz not
that other persons present at the
meeting had remarked upon the
Jayanti Shipping Co. because they

had not got the loan. Everybody was
concerned that the facts should be
found out and should be placed before
the country so that the rumours or
whatever one might call them might
not go round and spoil the reputation
of the Government and the company
and our reputation abroad also.

15 hrs,
Therefore, I humbly suggest that
the commission within this country

should be appointed for finding out
facts. Mr. Teja should be confined
here and he should not be allowed to
go abroad, roaming round and can-
vassing in his favour.

In this Bill it has been vrovided
that the company may be taken cver
for five years. The period may be
extended to 15 years or 20 years, An
amendment to that effect should be
made in this Bill.

Shri Harish Chandra Mathur
(Jalore): I wish to participate in this
discussion because I find that there
are certain very important issues in-
volved. We have been talking all the
time about how the public sector has
been functioning. My hon. friend Shri
N. Dandeker is present here. When-
ever there is a reference to the public
sector my hon, friends like Shri N.
Dandeker have been pointing out how
the public sector has acfually been
functioning. Only on the 22nd instant,
when we were discussing the motion
regarding the Report of the Public
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S0, it had been stated that the thing
had been carefully worked out. But
we find that now it has been proved
that it had not been carefully worled
out. Then it was stated that mis-
fortunes would never occur and that
nothing untoward would happen. But
it has unfortunately happened.

The third question which had struck
me was this. If these terms were
available to a private company, why
could they not be made availabie to
the public sector corporation which
was already there? Why could this
work not be taken over by the private
sector? Therefore, a question was
formulated by me on this and I ask-
ed:

“It is found from the statement
as well as the reply given by the
hon. Prime Minister that more
than 90 per cent of the money has
to be found by the Government.
May I know why our two public
sector corporations could not have
taken up this expansion instead of
private company gettiug into it
and getting al]l the profit after a
few years? Have we changed our
policy in any manner, abdicating
in favour of the private sector?”

This was the next question that I had
put, and again there was a little bit of
rigmarole by the Minister concerned.

Then, the next guestion which was
pPut as follows:

“May I know if it is already the
decision of Government to limit
the scope of the public sector to
only this particular branch of
shipping and not to take over the
freighter and other business?".

Again, the Prime Minister intervened
and gave some sort of an explanation.
I have taken care to mention all this.
Just to point out that some of us
maturally had some apprehensions and
we had administered this warning on
the floor of this House. When these
clear and categorical assurances were
given, it was naturally expected that
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both at the ministerial level and also
at the secretariat level, the necessary
precautions would have been ‘aken and
in any case they would be takep at
least after the warning had been
given. I do not kndw if it is correct
that this adventure was not recom-
mended from the lower level. I do
not know what the recation of the two
existing public sector corporations was.
The hon, Minister has to make it clear.
I do not know what the advice given
by the experts, secretaries and others
was.—I would like the hon. Minister
to throw some light—when this was
formulated.

I do not want to restrict the dis-
cretion of the Ministers. They ratst
take bold decisions, of course, and
there is nothing wrong about it. FEven
if the advice had been otherwise, the
Minister was absolutely free io take
his own decision and go into a bold
course of action. I would even ap-
preciate that. But I definitely feel
that the Minister, if he was taking that
bold decision in spite of the warning
administered on the floor of this House
by us, really owes an explanation to
this House and to the country as to
the steps that were taken to enguire
into the credentials of those people
who were being favoured with a big
loan of Rs. 22 crores and more, and
also the safeguards provided and how
those safeguards have gone wrony and
who is responsible for it. After all,
we are not here to tolerate playing
with public money in this manner.
Therefore, responsibility must defini-
tely be fixed, and the main purpose of
of my taking part in this discussion
is to ask the Government to fasten
responsibility at all levels and at all

stages.

After this company had been permit-
ted to come into existence, we had
occasions to know that all was nnt
well with it, and the people in the
company were very clever people try-
ing to do all sorts of funny things.
During certain inevstigations also be-
fore us in certain cases—I would not
like td refer to individuals or to the
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evidence which came before us—-it was
made absolutely obvious to us more
than two years ago as a matter of
fact that this company was goiug to
come to grief, that all was noi well
with it. Yet I do not kxnow how this
was permitted to go on perpetrating
fraud after fraud upon this country,
upon the prestige of this country and
upon the prestige of the sector with
which we are concerned. [ think
somebody has to explain to this Houce
ang to the country on thig count, After
it came into belng and started func-
tioning what was the nature of the
directorate and the governing body?
Can we fix the responsibility on the

governing body or not? Who are the
people responsible for it? What were
the safeguards provided? Who were

the people put on th board of the com-
pany from the Government side and
did they warn Government or not?
If they did, did Government take
necessary action or not? Somebody
will have to be made responsible and
some action will have fo be taken,

I think it is now time that we un-
derstood our sense of responsibility
in the matter of public funds, {unds
which are raised with the sweat
of people. Every little rupee, every
little paisa means something to the
poor taxpayer. We cannot be per-
mitted to squander large sums of
money without giving an explanation,
without holding people responsible and
without meting out punishment to
them.

Therefcre, the second auestion
which arose was this.—It is not only
in respect of this company I am talk-
ing; as I said at the very outset, I
thought of taking part in this discus-
sion only because certain important
issues of a public nature are involved
in it—Whenever we advance such big
loans, whether to the public sector or
to the private sector, we have got to
safeguard our interest, our money so
advaned. Let them have all the free-
dom; let them act bona fide, If they
make a mistake bona fide, let them. But
where mala fides have been proved, as
have been proved in the case of this
company, drastic aclicn is warranted.
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The House should not rest content

until and unless it is satisfied on that
account.

Therefore, while commenting cn the
operations of this company, I cast a
wider net and I want to remind Gov-
ernment of their respemsibility in see-
ing whether wherever big loans have
been granted, necessary and adequate
precautions have been taken, ang I
ask them whether they will be able to
satisfy the House on this point or not.
I am” not interested in individuals,
whether it is Mr. Teja or anvhodv. 1
never talk of personalities and inaivi-
duals employed there But of course
the manner in which Mr, Teja or wlo-
ever is responsible was moving was,
it was obvious to anybody, {shy. Im-
médiately Gen. Kaul is relieved frcm
there, he employs him on Rs. 10,000.
This one simple act should have seen
and it should have been realised fro:n
this that this man was wanting to
camouflage, net in influential people
and cover up his misdeeds. How
could the company aflord to pay
Rs. 10,000 for nothing? No private
individual or company would do it.
But such a thing happened. I think
the Government and those responsible
for the management should have cpen-
ed their eyes, should have seen througn
the game. How does it happen? It is
the responsibility of Government; it is
the responsibility of those who admini-
ster.

The hon. Minister will agree that
their liabilities are far more tnan their
assets. It is one thing to say that the
fleet can funcficn in such a maner that
in another two years you can make
good the money. But that does not
absolve you from the responsibility;
that does not mean that there is no |,
loss at present there is definitely a
loss at present, a big lcss of Rs 2
crores, at least Rs. 1} crores accord-
ing to Government's own admission.
It is a dead loss to this day. What-
ever it earns in future is absolutely
another matter. Assurances were
given in this House on this score, that
there would be no loss and we have
provided against all misfortunes. But
there it is here and now definitcly a
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dead lcss eof Rs, 1} crores. The com-
pany might earn another Rs. 2 crores
per annum, possibly Rs, 3 crores. That
is another matter which is distinet
from the present dead loss.

Passing on to the next point. I see
absolutely no reason why only ihe
management should have been taken
over, and why the entire company
should not have been taken sver, The
other day the Commerce Minister told
us that he is going to bring forward
a Bill whereby Government would be
enabled to take over those concerns
in which there is bad management,
where there are defalcations and
various other irregularities which
were making those running concerns
go into rack and ruin; then Govern-
ment ccme in, take over the manage-
ment, reclaim them, salvage them and
them hand them over.
to be finished. If because of any
legal difficulty it is not possible for
the Minister to take over the com-
pany, and if he wants to lake aivan-
tage of the legislation promised by my
hon. friend, then it is for him tc make
it absolutely clear on the floor of the
House that it is the intention of Gov-
ernment to do so so that all doubts
are dispelled. My hon, {friend who
spcke earlier laboured on this point.

I want to have an absolutely cons-
tructive approach. I want the hon.
Minister to give a sort of undertaking
and to asuage all apprehensions that
we do not want to deal leniently with
this case and that we want to
handle it absolutely firmly. Do not
just take over the management only;
take over the whole thing, not that you
earn Rs. 5 crores and then hand it
over.

My last point. From the statement
which the hon. Minister made in this
House, it appears obvious that all sorts
of things have been done by the
management, all sorts of frauds, mis-
appropriations, drawal of funds. Even
on the basis of the facts given to us
by the Minister in his statement, cer-
tain criminal action is warranted. I
think Government should move in the
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matter and see that those who are
responsible are brought to book.

Shri Tyagi: That can be better done
when we take over the management.

Shri Harish Chandra Mathur: They
have already taken over.

An hon, Member: That is possible.

Shri Harish Chandra Mathur: By the
Ordinance they have already taken it
over. Now we are going to ratify what
they have done. I do not know wha-
ther they have taken all the necessary
steps. Once bitten twice shy. I wish
they learn that lesson. They them-
selves have come 1o certain conclusions
as a result of certain inquiries. There
is no use going into perscmal maiters;
as I said at the very outset, I am con-
cerned only with the major issues in-
vloved. When you advance loans, lock
into the credentials of the party, make
provision for safeguarding cur interest,
see how' the party operates and see
that such things do not happen. When
such things happen, meet them pro-
perly and squarely, create a sort of
confidence in the minds of the House
and of the people that when you are
going into business you mean business
and will tolerate no nonsense. In this
particular case, you must assure the
House that yuo are taking over the
entire company ang that you will

* leave nothing undone to punish those

who have been invclved in this matter
for a long time,

T WMo’ W WAIET wifgar : wem
WEIET, WY 1T § ST FIHTET
fe a8 oF fooit @var 2 ) &9 & =
Fag a3 fF ag oF faar
fafaa @ w@r & 1 5= qfeT ar
TEUF T ST /& |

ﬁgﬁmm{( !Toﬁfﬂ""
arEd W g8 oF e # gnem ¥
At & ug Fgar wreat § e wtar v &
fafier g & 1 Y WA faoAw
oaT o & fF TaANe § 9 AFT T
Iear aY. .. ( wwaEW )
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Mo W AAEY wfgay @ ot 7w
TEQ ) a2 F § AT WEm Ay
7% OF a<hId HeT @ g fom ow
AR OF faslt sl & gre # o

a1 fag qr Tfeat mar av -

¥ 6 TIT A T X G W@
qEICE fmA A oW @ W@ R
SR ag didr 7Y W g W@ o
FAA & T F AY-HAT HaT AT~
TAT FF9AYT F Tger a1 qarafa off a9
st it fremre w3 F fag g da
g 1 A frewT w3 & 99 9 qFaw
T & fad wR gy w7 r oAy
wE ¥ A § wAE A Aag
g1 qg § F 99 F faw deae-
ffes s gfem wr b,
A & g A aw e FY free
GATC AT FT Jgi 14T AT FFAT @
& W T | ARSI 9T AT AT
LEL I

wia & I Ardr garay @7 frary
@ g—F & 37 W qFeAT T
=rfe | g2 Wt St —qATaT A F—
S FT faegEren v 51 fas fear
g, foaa ¥ o=t SEraTAr FwEr X
wat fomr, SfF o af 39T 7 A
Fot s & At ¥ 7 fermae mow At
foa foam, woa feama #, ag faesgw
oG AAa W o@arg & | AiEA §
T HIT AT qqn et § 5 oo
AT g AAT A FAHT AAY FEAT FT
ot fadws €12 41, 9% ATF TrslEed
q7, SUFT ITE § TF AT 0T TJ47
forar, sme TEATE S aF daTT far o
™WAE TF AU F T—IwET
¥gaa "I g0 AT SwEd |
wa & oy &t o fgg # & awd
FaTal §—465 WX 466 IW, foms
ATAT FEATAT  FATHT AN FTH F
WIAFISTET I q97 & T F
ATl e @ #Y W 405 BT
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THT 406 & forw ¥ waTA9 ¥ wmaT
gor fom o 3 "wa N wET
o) qata gar & 1 ¥ <A aw
ot afden Famaer F a0 & FH AW
A SEET 9 AT H AT FFAT §
ok waE 3y ¥ @y wurel, w@ifE
W G § W1 «awT agraaHr
FEET ¥ FA1 AHC, IqF AW
sHrad dor A gs F i fea §
fa2efy &9 # w1 F@t A 97 A
oA F wEtE g

AT q @ew g g amar b
oY #f gEiFT F e F 3G, W
L FY AT A= FALT g, A
W ¥ qEl 42 9¢ dtzgd X § foar
g 8 fe SR aga ad-ad qeet
& 2 S 20 ¥ 30 @@ dhE A
it qfs, wEE W@ R &
F9C) 30 @@ e, WRIATRY
@ AT G AANT FTE FIAT WIS |

st et o F fm & oqfw
FT |

Mo W AR fgar - Ad,
I ¥ fgama & 20 @ d¥e Farf
FUT 9T T W 49 Y | A FATAY
IR AT 1 fEr oft FEE &7 A
qff w FFOAT FT A F FE AT
glzar &  #R Iw o awA  fae
feora & d@r o1 F@T &, Y
dar g a1 9g ST S wtAd §
gutm &fF #1 #k mEg Sraew
@ T ® S AT ag faag ae
forar gwt @ ®IT & WwT WE
E

T F AATAT AT TR T
aret & “fee et AW E dwaw
Ay ST 9 OF G HH A—37
gL qfs, @& Wt = fgarw s
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TFa §, UE @ FHIWH FgiA A1 0
% W9 € 9a & g FY q A=A
& falr wig a3 fear &< @, @ fory
Wi T IA Y I ¥ oA Al oF s
geTeT o foraT Fa a—mT 5w ¥ feram
AT 2—F09 THFeT F I TH
fufeormr Ffeara AHTY, wHM,
TR FEr vagT s fer @R
TeET 99 ¥ oy @dRd ¥, S
foadt fure fomr, Ao & & awwar
f& oadsr ¥ frgmm, & @
FIOAT FamERT R AT ¥ fF S H
% qadiE! a1 U g, a8 dT ame
&aT g, g T T A ferat
AR w9 fggm HomT FU I
0 T I fom o e R
gadaw Iwmom s fargan &
aowar g 5 o @y At §
W IEY F gFesT fwar 9t @y
@t S ataw F e A AT ERAE |

@t o fag (FomT) o owEw
WET-Se/ qAT a7 ATg-urg !

To TR WANET WA : wu agt
FIGAIT UFE g, TAEKT 6T TW 292,
397 HIT 398 M AIST &, 37 TCHT
I & FUL AHGAT AT AT GFATE |

WE WU AT FT 57 AR F aga
gaTg T T@AT S1ed | S I 6 AT
waTer & s s gom, 99 9 9 fad
¥ afes qe% & w7 Faer 9, Wifs
FESIFT IHE F e F, A7 4T 12
s, i forar 2 5 femmare, 1965
¥ off tam wEw, o AT w ¥
HAfemr ergigex §, SAwr a9r A #
= e FglaT, § M1 &1 TW
FHA F7 ETEiEey, faaws @ famm
T A MR g F A Fow
<t s aw § e ag T a0
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fr fag Tt 3, foeaT 9T 97 ¢,
IqF dafem TRt € 9] F aga
& "gew oy g fe T gwdd

| avufiat g ¥ w1 & @ E, agi T

g fewma wm &ifad v & 39T @gw
feaewrcets ¥ ed &, =t wrAen WA,
agi WAT T FT G FEaT | T M &
Y T AT fosger § s et
AT, AR R IR
T2 3 @ § | wied @ o W
e | 9z, wifs 9 §w =]
FUAE FO IW KT IW gewfw H
FRAT AT |

ST FZ HIT 57 FTIET F Hemar
& T FY FT AT WY AT AIEATE |
Tt 9X g faw fFar mar R 1 W
X Y AE WX AR ARG
feama wman sma, famm s+ & 99T
Awlr o, o o w9y famr mAET
¥ far gu, 3@ ¥ wm gu i
Y WA FT IAFT AL °Y |

o § THF gy § g4 gl ¥
ST AT AL FEAT AEAT, @Y TS
FACMFR, Y 9% a8 o197 fosdere
g1 ... (vwaIE)

Y, § aga e T A9 @
B WO I T A5 W RIE, I
IO qaw @ Ow |

g6 90 WO AT FT ST HE
grar & af 9 F freme 7 F
AW #, I 9T AFEAT T F AHA
#, 39 & 7 fash &, arer 3w wdtem sa
frasgrar s SR AEH &

Shri K, C. Sharma (Sardhana): It is
not permissible, he is insinuatirg.
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Shri 8. K Patil: I rise on a point of
order, He cannot go on. You have o
listen to the point of order.

Dr. Lohia in his speech has suggest-
ed something. If it was merely show-
ing some distant relation in this coun-
try, every citizen is related tg every
other citizen, that is different, to that
1 would not have taken objection. But
his subsequent statement that if he is
not arrested or any remedies are not
sought against him it is because the
Prime Minister is prevented from do-
ing so because of that relationship, is
tertainly an insinuation uncalled for.
He must withdraw it. Otherwise. these
things may be expunged from the vro-
ceedings of the House,

To M A wfgmr oAt &
AT Fg AT ATgaT 3 [F T AT o . .

Mr. Depuiy.Speaker: He said it is
for the Prime Minister to take activn.
There is nothing else.

o T W1 7 & fgy - Far Sfem-

QI &, T FT wawd T7AT F4 | A

g oo &1 7718 gre &< A=
. AT’ WX . .......(Interruptions).

Shri S. K. Patil: What is your rul-
ing?..... (Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri 8. K. Patil: Have you followed
my point of order?

2t oo fag o OAT WiEHT ST
WIIHTET & T5AG IC Hed AT FL
=TT g I F FAT AT FET FAT
X AT F amA A g @R |
Tro AYigar ¥ ar agd F9 Far &, facgw
EL - A

Mr, Deputy-Speaker: There is no
point of order, Mr, Patil. All that he
gays is that there were the directors
and the Prime Minister was to take
action.
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Shri 8. K. Patil: I was afraid that
you did not follow what he said fur-
ther. If he had said that there were
the directors and they were distantly
related, I would not have raised the
point. But further, subsequently, he
has said that action was not taken
against him because of that relation-
ship. That is certainly an insinuation.

Mr. Depuly-Speaker: He did not say
that; he has only suegested that action
should be taken.

Shri §S. K. Patil: No Sir; he has gone
further...... (Interruptions).
=it fertfa famy (Wfagrt : Sveaer
wgred, AT 7 fgwdt 1 wwam A6 &

To T AT g : Ay @

¥ & Fz@ & fam wwer g 5 & T
T G E

Mr. Deputy-Speaker: I will read the

record. I will examine it; if anything

is objectionable, I will expunge it.....

(Interruptions.) I have already said
that I will examine it.

Tlo TW AT AMfgar : oF a5
g famt st & fF s F 9 aeeEtg
&= grge wu fae fgaa & faar w4
7, sEET FRT & frare & 40
a% a% awae® gvm Wit @@ ae
WgT WIE G F w9 &, FEl
F FIT WY WAL g7 A1 99 ¥, a0
TG FI T §, TET TG F, A7
F 'l ®1 Ao &% ¥ I femm w0
71 za fon & wew fgmmg & ol
A Y 9 T TEW AT A
T AT LA | a7 wTHET ATRET
q8 & 1§ WA @eq &7 9| mEr
e § & g2 o W A w71 2
foregrar GaT 9T & fF 50 FFeET
g« IAfaa, 7 10, 1966 FT ¥
IE & 9T I W 47 AT A AT 9,
I9 § 4 FUT 38 AT" SqTT 41 | §F 9
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AL \IgE AIX FAL WA AE
M FFF 4 FT, 38 91 Fo F THATH
T | AT I3T FL R E, AT AT 2077
25 FUT BIA FT ML X 41 |

o |4 4 I5a1 F fr GEr
Q&Y ST w1 37 F A4 I Ay
fe fager 18 a1 19 ¥ & gt sf@
HI GAAAT qgT & g1 T E 1 B
TF WAl AE & | O§ Weer A5
€ M EIT § AT Fra § S A
wgi & w1} Afaai § afzar foy s
FTAY & AT AT AIT G AT q9TE
@ § @ fowr oy o=l & omar @
fiF T 2t w1 A foar wfagt o
AwamE ¥ fet a e ¥
drer 9 | ag S gafad | g mar
¢ % 70 99 O 9H de WEd &
faes #1E FTLars TG i TS & A
€ fF gRuF S AT H ag 919 auAT
s fv w1 o1 & FTar 94, 6=
gz 2, w81 fal atg &1 =4 g1 faen
FLAT§ | Zod WA OF aTq AT A
FLT@AT 2 | T8 g1 & F6 T o=
T gYaT & FE FTW FT SqTar F% fon
FT & 1| R WIEHT 3FAT O
T gar &t | F0 ¥ & foew
¥ adt fagzar T 2 AowE
WY wrgg Q6T g 71 GAT | 59 649 W
W S § 6 T F4 ¢ | ar #
|qeATZ 37 370 {5 0F T WFLHF
e FY 2918 @ & fag oF A
i geF grgw wfg, AW
AIA-HIF S I O AT AT F AR
T oF AT AT o F Tl 9ifey fF
FAFqE WA FisTE famm
I frdt Taed & dA AR fawaiew
®Y, I &, a9 G Gar faer
QT AT ITHI 9T FET AW 4, WK
w61 e e, AiTfeR 17 & wwar
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99T AT | 36T & WG9 g WY
Fgr WAl fF awe § 99 =t
TP WGl WL A JT Ag AN WIgH
Tt ANE T

Mr. Depuiy-Speaker: What has it to
do with It?

e T WA Sifgar o afs =
TG W AT E, TH 799 ¥ 98 Iw Q)
o & fF & d anga & & Tdarddt
9T A=61 A4E § g7 I #X | #IT 9g=-
HeAT St & & wiver e g 3@ wower
F FHiT qg g hAATFL, §I AT
fAFTe  FCH T A T B A
woar WO gfaw F afa
forwTe FX HIWMF AN W ST F
FYCAFIAT qAE | IT AT S qArT
M W F A FH BaA FEAT F AR
7 wiar€ agi <F s § ) ww
#Y AUA I I AW TET E )
aff TaaT g Haee A WEer fw
o ol @81 §5W W amifE @
FTATE 9 qgd F5 fHT FTa g o

qI ANt qqr sornfiE St
st sfe it ) swiema wERT,
#Hart mmEe @ E s A e ad
TR ARE A FE & A AT
& & sfag 7@t awat g 1 @@ife 7
am 3= far € 59 g7y fawae
fas s & #HT ag W Flg-37T
fooemzzr &1 & 1gEd wE AT
fomragl & (AT oT g
wiwr o 37 %71 gt Sifaeg e feat amg,
IEFARH @ § g e
gga @ ¥ 70 5 giv g ag ey
Fz 9% & ¥ ag fafaw aix Pafeeer
srife® o9 & faars @@ of @
£ 1 argx ¥ frwae F@mT g
gadE W & 1gw 97 9 frewme
sayfemsadl § sRyfwaag
¢ w...
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o Tw wET A : ST
 arw Afed | o= 7g e Aaar
§ AR TH T T )

IqTeAN WEET ¢ ¢ WEY, WIET |

o T AATFC AT : F7T A,
T TmEr § | feaw A w £
# 3 gy a1 @A q@r @ 1 g
¥ afar. ..

st g wist s ww AT
7 wa fAam w9 gAT a9
qa 79 fwawar &

o T qAET Afgar o **
IqEAN WG : AET, AT

Shri S. K. Patil: Those words* should
be expunged,

Mr. Deputy-Speaker: It is cxpunged.

Y 2qRlY © JaTeas WY, Arfgar

ogE AU A Ay sgfew w1 aE
TFAY &7 faar 917 |

An Hon. Member: It has been expun-
ged.

ﬂomﬂﬁfﬁ%ﬂl Bﬁ"ﬁ'
i fraa &g 21 & fRaT w2 &)
T a0 FLAET |

s gfau Ty A oA
fw

How does the INTERFPOL function?
There have to be extradition orders if
Dr, Teja is in France; we have no such
treaty with France. But .these are
certainly matters which, I hope, the
Minister will look into legally. We are
not against punishing anybody who is
guilty and certainly there is nobudy
who can bring pressure on any of us
here to interfere with the functioning
of justice.
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o T RAGT Migar : weas
TN, T T A AT g & oy
;‘i'@ﬁ' W H gRIfeww A g

|
Mr. Deputy-Speaker: I do not allow

you; please sit down, Shri Raghunath
Singh.

I TR AL Afgmw oo
gaATEd 39 #1 F uaegiferw O-
Hifr=tt &1 AT &, @O qqwE?
F fay grgifemm &t sew@ W&
& ag 7aw WA 9 A 1 oww
T FE ARIE

st awd (fgam): w9 9w ar
F 1

st gTa fag : w1 g 7

=t AETEY  TEAT F4T HAO@T g !
~ Mr. Deputy-Speaker: Order order.
Please sit down. Mr, Bagri. If ycu

go on disturbing like this, I will take
action against you.

ot arTEY : 9gF A 7, fR R
HTET %3 |
Mr. Deputy.Speaker: Order,
Please sit down now,

order.

& AOTST ¢ W OF qq€YT T I
g | AT g9 maEqT F I 7 AT qA
a1

Mr. Deputy-Speaker: There is
no point of order. Shri Raghunath
Singh.

st aFEY . HU UF @E AT

HET  §, AT TF @IET HIE WEX
2

Mr. Deputy-Speaker: Shri Bagri 1s

obstructing the proceedings of the
House. I ask him to go out.

B M Expunged as ordered by the Chair,
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o TH wARY Afgm : ™
T qage g s ¢ 1

st arEl JU oF sgEedT W6
g & | .

st g fdg : afst 3o w@,
# graRT gATET |

Mr. Deputy-Speaker: Mr. Bagrl,
please go out. You must maintain
some order and dignity in this House.

Shri Sonavane (Pandharpur): You
have asked Shri Bagri to go out,

ot g fag : SneEe Wi,
%32 a7 ¥ w19 2o g agy w1
BN S0 W1 [N FIAT gl §
f& =@ g7 @ o= fafm  Foudt a7
dawde faar 1 & gz AW A At
SO HAT AT F o ogE A A
S X w71 fo g9 FEeAT &0 A
1 =rfER 1 99 F W dm fawes £
W ¥i1gF qg 5 gwerd srard
FroAT 1y frar g, gauag fx
o & faf@Eas @ @ AT
72 fr Fvo &1 Aawde ¥ feoan
#xgAwrag W aaran i gt fafamr
4TE ¥ #1 0 wEaTd 3Q ¥, ur adn
ard g& &1 & 9 Y geqA AT AEA
g [wdmme am faa & =T ®wRT
TR 39 FeaAT w1 qfear | & Al
ATga ¥ QT @ § o gt wedt
g1 F1 e fataeex & ar feet ga=
AT A w1 GFww fmar § 7 WR
To Fo @ Wz uwdET AT L WY
Iarifes =31 A

Mo IM qARL |fgmr - o =
% faqz @ @ arar w9
g awgry ?

=t Tgara fag cgEdr @I &
g g g
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Mo TR AANLT : war oy
I 7 F far qf oo fasmr 3

=t YA Tag : gurd Afawy s ¥
TS GG ST F F94T g1 AEY v
g H oy 3t A gqr gk faler
IR F1ag w39 & v aw it fufer-
& F AT F A gy & w7 gany
g @ TAHTIST AT § 1 wRE H A
g A T qGEL AT BT FARESAT
garze fEar qr i 39 a9 foaa fafer
TE & WAL A T gARAA T 9
108 amaet g f& zawm«r
e fafmr swoeT & i # gw Sl
q 97 & weq foar a7 w9 gawt SO0
7g ¢ o fafmr a1 & go9 @& 29w
g ¢ fr $fsfmem =i &
Y F1 ge Al A9 E 19g wfearie
w TR § AR 3EF qgn fofmEE
Fr @ gd g gw wifadt afew
arsr g1 g qrfay &1 i s #0
faara, sAwrET U9 9grge i @ar
TATT A | AR A AL AT
4 | TARHE 9 9T a7 g% |
Shri Warior (Trichur): The transla-

tion is not going as speeuily as Shri
Raghunath Singh's specech.

Shri Raghunath Singh: ] am reply-
ing to Shri Solanki.

Shri Warlor: I am sayihg that the
translation is not following the speed
of Shri Raghunath Singh, Eituer
speak slowly or let the translation
be equally fast.

Mr. Deputy-Speakcr: He says you
are too fast.

wit vgrg fag : fafew 7€ & Y
arg gt ag EARMAT g% | T /13T
SrAwgrar frag  w5ar gart TR
¢ g gwan @ faame s
7g St fafaw st & A § o
T !
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[t T fire]

™ & o= w7 AU fafir & q4
oY A7 T 3P §gE a1 39 aad
W o9FT AR oF A frar ooy
£ 9g formr T g Tl sy &1
wiwaT e dar 241 § fr 59 fawa ¥ 59
A% aiiard s F wifed
ga fradl A ud I F AR H aga
%8 oy 18 Fgm wga g fawe
o J9r ¥ A W A grn, w
gUHT A gl d AT A5 6
fawr sr o Fratgg oy ? oA
%% gafagt o | 72 g 73R
o A1 S A g s fagan
€ st #1 fearsm, m@ foweg
oA FIX FA AW 7 A AT | ST
S W wamw A g Al &Y
¥ ¥ F A wrAviEr @y ?
agt @t 1 gare f@Ed S Y s
fim & g agameroAs §

deda: g o walw

do T A AT g &, o W T § 1
R qarE gae e fafaws
|iga AT A FT@ AT TAG FEOAL
FI & 3%, 3wy gfagm  #1 &W =g
T F T AT IT AT I A4 AR
¥IW T 41 S Y, @E  TE
g =ifen f& gqar fasne a9 90
=1 fa=re wam 787 910

sg 359 fw feafa s Y 1 g
¥ aar A fafer wiww fFa o9 T
Iy AT &Y fF $0 g1 8§ FCE ®o
sfy ad R faf safad &1 gw
TWY ! M A I A =TT
Tt @ & & AWaw 1 IR FOO
g s wg At @ @t F]E T
AR ATET FIET X | Tigg o F
A Y ag FeA aT W17 ag N FER Q@
f& A sgrar g Wfed | Iq qw A
WIY | I gt 6 g 2 e, gwnt
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qre FrIT oFe § (Fgrar gw St A
St w0 ToAT N S9F A fean afem
T e f s am e @ aER
ar ooy wwAr faar s

IaF are IA%T femmr @UT & T
T ERT 8 | g ¥ 34 & g oot
IO BT EFAT § | TF EI9 TepA ZAT
a1 99 39 F F1O 8 Tt Fewn fare
war | IEW 3F FH o AE o
afFrag amc g 5 Fom ST 7 AT
Figragy st faar f5 357 T i
wr T F T TR gfeaT wie
¥ oz R | oo 3y fergeare &7 B
¥ aft o Tt § 1 ITRT 7B AN-
T oA aET T B Afew sRde
e T auq f5ar @ dFwie
ga i A7 faar

# faydi 1 & oF FETE gE@AT

el § | qE A1 OF a3 AT g |
# qor "Emie g R gwre @ fawew
g1 g ? agi o1 Far omr v ooqrd
TIUHT WIT FIT AGT A AT A3 WO
g A EGR ST A S anar
fafesmm &1 od@Tw @& @ oF
Ferw W WY gt @ FFe ¥ o
feq fafaagas 1 odFng M7 R
T faq 19 T4 HIF ® FTA AG X
Y AT AT ¥ AE T A ¥
w776 f§  IIFT ST T @
ial, wg aF (afg@swa e
waq agandt | AT EE & g
FIE TF ATRT AET B | A 9ES
FIH F9 9T | dA 9F  Arg FUT
1 AN 5TT & ITH AT T AT HIC
TU I G FrAwan |

Y ¥ ST a7 A e
Shri U. M. Trivedi: The liquidatct
has got every right to take possession
of every asset vesting in the company.
W ¥ amA ¥ A ofed

Mr, Deputy-Speaker: Order. order.
He cannot make another speech now.
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Shri U. M. Trivedi: He does not
know law. I have very great regard
for Shri Raghunath Singh, but not for
his law,

st Tge feg : s ¥ 5w A g
AR TAFTHAREE & 0 T
o WETT W AT FCER HIE AT qw_v
g N o we W gwa ar
a qedr g |

ST gd T Y gEd &09 g
i ot ag AU AR IgA R fR &
& 17 g FAAT e §

ot MEE ;I EET W §
o ga gl |

ot g fag oS S A
WEIT 99 & SN EAae *
A T | AT T8 35 OF qaT §
ag W' HTTC AR FN o 0 ¥ qgw
grade | fex SEA e
fir g w3t & oA F Fg o fadwt
¥ ofgrd F #1 QoA & I | 99
7T 7% AT A TT A F1 For1 fF
OF §VF A1 7 W T agr id )
FETT A% e & W gl avw fagw H
WL g9 WEME a991 0 F 40 a1 ar
THA W &g M ;E A Al
ST | gE arey gw a7 Ffeet
T A ggamiasgr fF warg 399
F1 gI91 gaTAg A & Smg | ofony
ag zun fF stera 3997 F1 IT9T gETA
T &g ) gw A w5 Al feg-
1A F1 TAr fgger F gL T oW
faar smy, @AW # WA g e
Q| IF T qg quAT T 5 W
A F wedy A o Aifgd 1 W
R qiv e H e @ A g
R Y Fom wrew ¥ Sgral w1 fad
% 39 fear g | gEA G g
W I A W W R 7 e
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AT I AT W F e faear
AL o A med o oAy
1 g% fom w097 & Ig7 A9 T ¥
g qLT3g FEA TSAT frIg AL
T FTAATHE IO g F ¥ foraw o

it Fo 7o faddl : g v WA
Faff womr , 9@ #Aemw

st vgTve feg & oft g At amm
FLW § 1A 7O g I PR
T A AT TR AT W 4 )
W 4THL Tg 319 Fa7 7 I3t 71T
A & qerie Fr v A few @
WY W EY # & A, a vy
T fs StwEe gwwrAw ge §
Ferar o A g 1 @l g
HWETT F g9 37 iz fv 9w
7 #gT AT T T qav 31 Fey I5A
fomrar &1 amew B FEA F I A
T FY saww Ag e g A Saw
zrgw qg faar 1 wT gwaw W@
T ALY, a1 ag T @ 1A 6]
gasr T fammr

st fawl:sEN dwr o
bty Fw g 7

ot wgma iy SR Al
=1 foar T

R Al ¥ ®m g R oaw Am
saudtadl § 1 ¥ Fgm e g fF
o # fag “ersmiiers
fz, " AT &, I T A FA T
FIH AAT A0EH | AT F A H I
saamafe~ 1 gfz & aw fomgn qar
fe g s st a= a3, s
T9 I HR AT FIq A g I

gait Sl A qg g AT &
fo g wvft &1 UgEFr ¥4
T fRar T o WR g w
TLTFT FH A0, A I Y[,
9, 9w #1 g e o o
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[t T fee]
e faw s s S
gt W F o fFr sm ) # i
faidt &=z qor T g fs s feeft
FHEATCF 9 AL A FT TR ¥
fa 1 amd, &y fedt. FiE & T
aqw fear ST aFaT & 1 Ag AT §

IART AOWT AAE | dg WA & fw
AT FeTC H1 @0 fae o @ Fi
a1 AEY fAear § 1 W W

& § 1, A1, TF TEA w7 I
fasr omar , @1 wwe @ fF o1 ww
& %1 faem &, ag 7 faemr g @
g aw farr d, @g fewmc
T gt | faegw af @ & dv & 7w
ot mat 8, @ifs 9 ofems w1 T
g1

Bhri U. M. Trivedi: My suggestion
was, you could have taken pos:ession
of it by an ordinance of acquiring pro-
perty. In February, you could have
done it.

st sy ;o s faad oAy

I T W& 1% A @, o IT F

FaAT A ATty ) .

oY Fo wo fxadt : #& wacEr wE
g1 Hareim w=E A 9w
g, wfaw ag &% & 7 JrEwAH! AT A
T & |
Mr. Deputy-Speaker: 1 cannot
understand senior Members disturb-
ing like this.

=t g feg 0 F ww #
19 FEATE | TE WUA FT ATHATE |
T § T A Af AT ¥ A w4,
&t s F1 w9t faeeT #WIT w6
afad F&n ¥ 9 A5 F4T, T €;
A2t foremr 1| @ ST SR T
ag oA 41w, T HEA HA
FOF FUA Y| FFqF AfEr AT
dre %< oar Few sa g fF 9|
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¥ o dEr A A oy o, AR
& aE A A oar FeaIsmr d fF
TF SETT WY ATEE A AR 94T AL /@
W §F TET PR IE TG Y |

T AFEAT §IE I
Ty & a7 faw F AR FE A
TEFOT FL | TH 997 TET A
o HINZ R W AT gEIR
A &, @ oW FE A S waw
TS HFA £ | WAL IH gFd qEIT
qg w79 T Il Al T TG FATC
9 7 @Y WX UEFIT FT a9
g1 7 vz, afes gaTa §IRT TwAT
gF  oTET |

€870

A fac§ aFR T agg a9
@ g 5 39 9 Qa1 3 W SaAm
f5 faa & frgem &1 39 0z war
T AL I AW WL TH TIE gATL
T s gg

The Minister of Extéernal Affairs
(Shri Swaran Singh) . I have asked
for a minute to clarify one point. Dr.
Lohia said that Dr. Dharma Teja, who
is connected with Jayauti Shipping,
was present in Tashkent at the *ime
of the Indo-Pak talks. It is a wvery
interesting case of confusion. There
was one Teja, but he is the Infor-
mation Secretary of our embassy thete.
Apparently, the person who briefed
Dr. Lohia gave the name correctly, Lut
confused it with Dr. Dharma Teja
This Teja is a member of our Foreign
Service; at the moment he is the Infor-
mation Secretary.

.

I think the House would be interest-
ed to know how this wrong briefing is
going on. Many members are falling
a victim to wrong and incomplete
briefing; they do not care to verify
the faets before they make statements
in the House. ’

Mr. Deputy-Speaker : Mr. Thirumala
Rao.



6371 Jayanti

'Shri Thirumala Rao (Kakinada)
T05e—

Shri Warior: He can reply to all the
charges at the end, after hearing all
the other members.

Shri Thirumala Rao: It is for the
Government to reply. I do not assume
the respensibility to reply on behalf
of Government. Still, I feel I have
got a moral responsibility for having
associated myself with this company
from the very inception, to place the
facts before the House, clear certain
misunderstandings about the company
as well as myself and help the House
to come to a correct understanding of
the facts and a correct judgment about
the conclusions. I am not liolding a
brief for anybody. The facts are so
glaring that members are competent
to come to their own judgment about
the correctness of those facts or con-
clusions they would lead to. I request
the House to bear with me. I want to
take a little time for giving in a
chronological order the events that led
to the formation of this company, to
its development, to its meteoric rise
and its sad demise.

During the last two or three years,
I think Dr. Teja has completely beiied
the impression he had created among
his friends and disappointed them by
his behaviour to such an extent that
very few friends of his see any hope
of redemption for him in future. I
am not condemning him nor am L
being carried away by a sentiment of
friendship to save him. I knew him
as a young man. His father was a
fellow-prisoner with me twice in jail
He comes from a patriotic family. His
father was a Brahmo-Samaj ‘preacher
who spent his life in poverty. His
mother went to jail for,one year. Teja
was fired with very patriotic senti-
ments in his younger days. He took
his B.Sc. (Hons.) Degree in Chemistry
from the Andhra University in his 18th
year. Then he was a research scholar
in Madras University on a scale of
Rs. 200.

15.58 hrs,
[SHRI SoNAVANE in the Chair]
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He was sent by  his friends to
America where he iz believed to have
taken a doctorate in chemistry.

Shri Nambiar (Tiruchirapalli) : Does
he deserve all this praise at his hands?

Shri Thirumala Rao: The House will
excuse me. Because I was closely
associated with him from the very
beginning, I owe a responsibility to the
House to explain what is my part in
this debacle and how far I am
responsible for this situa‘ion.

When he came to India in 1960, I
was the only friend available to him.
In 1954, when 1 went to the United
Nations as a member of the delegation, -
he contacted me and I introduced him
to all the members of the delegation,
including the leader, Mr. Krishna
Menon, Dr. Sapru, Shri Naskar, Shri
Dev Kant Barua, etc. All of us en-
joyed his hospitality. In 1960, when
he came to India, I threw a small party
where a number of Ministers and MPs
were present. The next day one young
man, who was close to the Prime
Minister, took him and introduced him
to the Prime Minister. Two days later
the Prime Minister sent for me and
asked me: “What about this young
man?” *“I know him, I know his
father, I know his family, he seems
to be a decent man" I told his, Then
he was introduced to all the ministers
one after another.

16 hrs.

The Government of India was think-
ing of enhancing its shipping. You
know, even when yocu brought five
million and six million tons of food-
graing from America, not a grain was
being carried in Indian bottoms. You
were exporting three million er four
million tons of iron ore to foreign
countries, especially to Japan, but not
even five thousand tons of iron ore
was carried in Indian bottoms. We
were paying huge sums of foreign ex-
change for freight. Therefore, Gov-
ernment of India was sericusly con-
sidering enhancing its shipping. But
no Indian company was coming for-
ward to undertake this with the loan
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[Shri Thirumala Rao]

arrangements that were organised by
the Government of India.

Today, Sir, under the same condi-
tions which Teja has got—twenty-
Years-guarantee loan— Rs, 64 crores
by way of loans are distributed among
the shipping companies of India. I am
told all the big companies owe to the
Shipping Development Fund Committee
Rs. 15 crores, Rs. 10 crores. Rs. 10
crores and so con subject to all the
conditions,

Teja was a dynamic ycung man.
In November, 1960, he went to Dutch
shipyards. He got Dutch marine en-
engineers, he got blueprints and
brought them to the Ministry. The
Ministry examined these things with
the help of technical personnel. When
they were thus negotiating, ' the
Japanese people got scent of it. In
those days Japanese shipyards were
languishing. There was a great de-
pression in Japanese shipyards. They
were trying to get some werk of ship-
building. They caught hold of Teja
and took him to Japan. There our
friend Mr, Lalji Mehrotra was the
Ambassador. That is his connection
with Jayanti Shipping during 1960,
later in 1960 during his brief vice-
Chairmanship as director in Jayanti
Shipping in his last connection. He
saw the beginning and cnd of it.

What I am saying is, when the
Japandse offered Teja their terms, he
brought all these people to the
Shinping Ministry. They were sent to
Bombay to consult all their technical
experts, That is how the Jayanti
Shipping Company was born. Even
todav interested people say that his
capital is only Rs. 200. All the lead-
ing papers, all the big industrialists
who support them, ran down Jayanti
Shipping Company saying that it has
only a capital of Rs. 200. Sir, has a
paid-up capital of Rs. 2.90.000. It is
registered with an authorised capital
of Rs. 5 crores. Dr. Teja had to pay
Rs. 45.000 as stamp duty to get it
registered.

Up to then it was all right. The

Prime Minister was impressed by it.
Many Cabinet Ministers became his
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friends, many State Ministers became
his friends, many industrialists ranm
after him for finance and in that state
he lost the sense of sroportion
in him. He was succeeding like any-
thing in India. He brought within 26
months four lakh tons of shipping.
What are the conditions? He brought
them by paying only ten.per cent to
the shipyard and the rest in seven
instalments. The Government have to
Pay to the shipyards and all the ships
have to be mortgaged to the Govern-
ment of India. All the eleven ships
that were purchased under the loan
agreement are under the complete
contro] of the Government of India.
Even if the Jayanti Shipping Company
has failed, even if it is under liqui-~
dation, other traders may go phut but
not the Government of India with
eleven running ships earning crores of
foreign exchange. That is the meaning
of what Pandit Jawaharlal Nehru, our
late Prime Minister, said in the one
sentence quoted by Shri Mathur, that
even if everything goes wrong we are
not putting a single paisa of our own
in this company, we are not géing to
lose a single paisa of cur own in this
company even if ths company {fails
because all the eleven ships are com-
pletely secure and mortgaged to the
Government, It is the adventur: of
the man that has been encouraged by
the Government of Inaia. It is the
character, of the man that ruined
the good name but not the Govern-
ment of India. My hon, friend, Shri.
Mathur, is under a misapprehension.
He has made a miscalculation. He

says that the company has lost
Rs. 2 crores. Its annual income is
Rs. 8 crores. Some 7ewspapers have

published that Rs. 47 crores is the
total liability of the company. They
did not publish the assets at Rs. 43
crores

Shri Harish Chandra Mathur: I very
much appreciate what my hon, friecd
says. It is in the statement of the
Minister that washing out the share
capital of Rs. 4-8 crores, it leaves a
balance of Rs. 1-5 crores which is the
loss. You may earn it next year, but
that is another matter.

Shri Thirumala Rao: Many public



6875 Jayanti

undertakings have not shown any
profit for years. But I do not wanl to
enter into an argument.

Shri Shivaji Rao S. Deshmukh : Sir,
may I enguire...

Mr. Chairman : Order, order. He has
not yielded.

Shri Thirumala Rao: Some promi-
nent paper has perhaps stated that
the liability of Jayanti Shipping Cem-
pany is Rs, 47'5 crores, But it did
not give the assets. It seems to say:
there is no asset, but only the liability
remains. That is a strange way of
accounting. The assets of the com-
pany is Rs. 43 crores, the liability
Rs. 47-5 crores, leaving a net loss of
Rs. 4-5 crores. Cannot an asset of
Rs. 43 crores bear a loss of Rs, 4
crores? That is the question....
(Interruptions).

Shri Nambiar: Where is Dr. Teja?
I want to see that gentleman.

Mr. Chairman: You will have your
chance.

Shri Nambiar: Where is that gentle-
man?

Mr. Chairman: He is not yielding.
So, you shouid listen to him.

Shri Thirumala Rao: I will teli you
that he has to ccme. The law will
operate. In 1563-64 the company was
doing very well, it was running all
right. The financing of the ccmpany
was arranged in such a way...(inter-
ruptions). Will you allow me to
‘continue? '

Mr. Chairman: The hon.
will address me first.

Shri Thirumala Rao: Sir, I would
request the Chair to ensure that the
Members hear me.

Shri Bhagwat Jha Azad (Bhagalpur):
Even if the lass of Rs. 4 crores is on
an asset of Rs. 43 crores, why should
the Indian exchequer pay it? I am
trying to understand the logic of it
Why should we pay for the loss of a
company?

Mr. Chairman: Order, order. He is
not yielding.

Member
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Shri Thirumala Rao: I will answer
that question. This is an earning
asset. So, the losses will be wiped out
from the profits. It is not as if in the
case of every company we always earn
a profit in the beginning. In any case,
it is not a dead loss.

Now I want to explain the financial
systeqn of the company. Suppose the
company purchases a ship of Rs. 2
crores and a bank guarantee is given.
It is first morigaged to the Govern-
ment. The second mortgage is to the
bank which gives the guarantee for
Rs. 2 crores. For every guarantee, the
earning of the ship is mortgaged.
Therefore, all the earnings are tied up
with the” bank guarantees. As two
sHips are received in a month or three
ships in two months, as all the ships
have started rolling down, the bank
guarantees had to be nepgotiated with
the banks. As all the earnings are
tied up with the bank guarantee, thcre
was no working capital That is the
last straw that broke the camel's back
of this organisation. Therefore, Dr.
Teja started borrowing here, there,
everywhere. Like a spendthrift who
goes to the races, he started borrow-
ing and got into trouble. Up till then,

he was an honest man. Then, he
started doing all this. (Interruptions).
There are 6 or 7 directors. I am one

of the directors,

An hon, Member : What a shame?

Shri Thirumala Rao : Shri Ram Deva
Rai, a very respected gentleman, is
another director. Then there is Prince
Mukaram Jha Bahadur; there is Shri
M. S. Appa Rao and Shri Ramachar,
Vice-President of the Andhra Bonk
We were all kept completely in the
dark about the transactions of the
company. It is very clearly stated in
the Suktankar Report that all
important matters were negotiated by
Dr. Teja himself and that he kept
them outside the purview of the
directors. It is iIn the report...
(Interruptions).

1 know Mr. Suktankar for a long time.
He did not call me, even though I was
in Delhi He could not say that I did
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not cooperative with him. ...
ruptions). ...

Shri J. B. Kripalani (Amroha) : May
1 submit....

Mr. Chairman: Order, order. He is
not yielding.

Shri Thirnmala Rao: In reply to
Shri Solanki I may say that I have
never withheld any information. I
have given all the information I
have to the Minister and the officers.
I have always been urging them to
take over this company as soon as
possible as, otherwise, this company
will be ruined. Whatever may happen
to Dr. Teja, these 5.27 lakh tonnes of
shipping has come to India and that
is going to stay with India.

If you read the editorials of the
leading dailies with regard to the
debacle of Jayanti Shipping, you will
be astonished. There are companies
which have taken in the aggregate
Rs, 64 crores as loan on similar con-
ditions, some big shipping companies.
In twenty years how much have those
big shipping companieg paid as divi-
dend to the shareholders? . . . . (Inter-
ruptions.) So, we must realise that it
is a tricky business. Government
must go deep into the matter, If
necessary, they have to nationalise
shipping like they have nationalised
airlines and railways; otherwise,
shipping will always be faced with
difficulties.

Shri Bhagwat Jha Azad: I would
like to know whether those sleeping
directors were honorary or paid?

Mr. Chairman: Order, order. The
Minister will reply to that question.

Shri Indrajit Gupta (Calcutta South-
West): Mr. Chairman, I am thankful
to Shri H. C. Mathur in particular,
because I think he tried to put this
discussion in its correct perspective
and to keep it away from the level of
individuals and personalities, because
a much more serious and fundamental
guestion is involved. There is an
attempt being made by certain mem-
bers on that side of the House. to
restrict this discussion simply to the

(Inter-
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Bill, and my hon. and respected friend,
Shri D. C. Sharma, whom I do not see
just now, iz advising us to restrict
ourselves to the Bill and not to go,
not to wander as he said, to the right
or left, go backwards or forwards.
That is precisely what I do not inlend
doing even though it is precisely what
the Government would like,

6378

This Bill has given this House an
opportunity to debate a very funda-
mental issue, which Shri Mathur has
correctly pin-pointed, and that is the
question of how public funds of this
country are allocated and spent and
how, at a time when this country is
battling for its resources, upon which
depend our wvery survival, our self-
reliance, future of our plans, when we
are told that due to inadequacy of
resources this country will have to
accept many things which may be
distasteful, unpleasant and against our
former policies, here is a case which
pin-points and throws a probing search-
light on the way in which public funds
are being handled by the Government
of this country, and that is why every-
body is so concerned.

Shri Thirumala Rao was just now
waxing eloguent about some aristo-
crats on the Board of Direcors.

Shri Thirumala Rao: I referred to
ex-zamindar. Now, my command ouver
English is not as excellent as that of
my hon. friend and in my hurry I
might have used some word. He Is
one of the ex-zamindars and brother
of one of the Ministers in Andhra,

Shri Indrajit Gupta: Anyway, I do
not know what kind of rats these
aristocrats are,

He also waxed elogquent about the
fact that Shri Teja, despite everyvthing,
had been such a bold business entre-
preneur that he had been able to pro-
vide us with several lakh tonnes of
shipping, of bottoms which we lacked
before. Unfortunately, those bottoms
turned out to be leaking bottoms
of which we are not proud now.

I am going to confine my remarks
not to rumours, gossips or hearsay but
only to the evidence before us. In the
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statement which was made by the
Transport Minister an attempt is being
made to show that the action, which
the Government took at this belated
hour, is the only thing which matters,
which deserves praise, which deserves
to be commended on all sides and that
previous to that the Government did
not commit any kind of mistake or
default and that it had taken sufficient
precautions in the matter of promotion
of this company.

Shri Raghunath Singh too was very
eloquent in his challenge as to whether
any country in the world could show
such a record, how within five or seven
days of bringing this matter to the

- notice of the Prime Minister the Gov-
ernment took action to take over this
company. Why did he forget to men-
tion also that no cther country in the
world can show this record of the
speed with which this loan of Rs. 20-25
crores was sanctloned to such a com-
pany which had not even been regis-
tered at that time?

Therefore I say that it is absolulely
incorrect—and it is an attempt o mis-
lead this House and the country—if
this debate seeks to preclude the res-
ponsibility of the Government in this
matter from beginning to end because
it is simply not true, as Shri Mathur
has correctly pointed out, that warnings
were not given to Government. Time
and again in this House and outside
this House serious warnings had been
given to this Government from time
to time about the affairs of this com-
pany and every time our criticism and
questions had been bypassed and an
attempt had been made to lull the
House into a sense of complacency, of
shedding all vigilance in this matter.

The Public Accounts Committee, as
long ago as February 1963, in its
Seventh Report—anybody can refer to
it—made a specific reference to this
question and I regret to say that all
the encomiims which were showered
by Shri Raghunath Singh on the alleged
safeguards which were provided by
the Government, none of them helped
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to convince the PAC. This is on re-
cord. The PAC said that the rules did
oblige a shipping company which is
seeking to take financal assistance
from the Shipping Development Fund
to furnish certain details of its finan-
cial status which would satisfy that
Committee and the PAC has stated that
the application made by the Jayanti
Shipping Company was entertained
even in advance of the registration cf
that company. The company had not
been registered but the application was
entertained and subsequently by an
executive order of the Government
exemption was given to this company
from the procedure which is pres-
cribed and laid down in the rules.
That is what was done,

The PAC says that special comces-
sions were given; the margin of secu-
rity for the Government was reduced
below the prescribed level. These are
facts. The loan was granted for
13 ships five of which, even Shri Teja
could not say, when they were going
to be purchased. About eight of them
he had some sort of a scheduled pro-
gramme as to when he intended to
purchase them from Japan but about
the remaining five they were complete-
ly indefinite. Even then against all
the 13 ships this loan was sanctiored
and the PAC has remarked in its re-
port that it was not happy at the
special footing given in this case.

The PAC has said—I am paraphra-
sing what it has said because there is
no time to quote at length—that they
are not convinced by Government's
arguments for advancing 90 per cent.
of Jayanti's capital, that is. about four
times of what was intended to be the
future share capital of this company,
to a private party.

Sir, every time the argument is trot-
ted out that after all how much ship-
ping he has given us, but as long ago
as the beginning of 1963 the PAC took
note of this fact and said that while
the need for augmenting Indian ship-
ping was, no doubt, imperative, the
PAC felt that Government should in
such cases either undertake such pro-
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jects in the public sector or Hoat a
public company for the purpose of
holding a majority of shares in its own
hands.

So, nobody can say that a proper
warning was not given in due time.

Shri Tyagi: There must be some
“action-taken report” after that.

Shri Bhagwat Jha Azad: Shri Maha-
vir Tyagi was the Chairman.

Shri Indrajit Gupta: I cannot give
all the references because there is no
time.

On the 10th April, 1963 in this same
House I had also stated in'my speech
on the Demands for this Ministry's
Grants:—

“We are not satisfied, after read-
ing the report of the Public
Accounts Committee, with the
terms and conditions on which
this quite unprecedented sum of
rupees twenty crores from the
public exchequer has been granted
as a loan to this company. It is a
most unusual method, and the re-
plies which the Government has
given to the Public Accounts Com-
mittee are not at all convincing.
We are also told that the foreign
collaborator of this company..."—

this has a very important bearing on
it—

“is  himself in considerable
trouble, of his own of course with
the United States Government, his
liabilities running into millions of

dollars which he is not able to
meet,"—

this is the man who was given 25 per
cent of the shares to hold, Mr.
Kulukundis—

“and as a result of it certain
assets of his have been frozen and
taken over by the American Gov-
ernment, including one or two
vessels which are in Indian ports
at the pr2sent moment, and it is
on the basis of the standing, or
the so-called standing, of this
foreign collaborator”—
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because Mr. Kulukundis is a big name
in world shipping—

“that Jayanti Shipping Company
put forward its proposals, and this
sum of Rs. 20 crores has been ex-
tended to it by the Government,
really quite out of proportion snd
out of line with its previous
«policies”.

A warning was given but Shri
Thirumala Rao who, I think, would
have been better advised to refrain
from speaking in his own interest,
though I do not wish to go into his
dealing with this company...(Inter-
fuption),

Mr. Chairman: But-he has a right.

Shri Indrajit Gupta: I am nat chal-
lenging his right. .

Shri Warior: It was only an advice

Shri Indrajit Gupta: I will just peirnt
out that in that same debate frum
which I quoted certain extracts of my
speech, Shri Thirumala Rao said this: —

“I may tell you—] d¢ not want
to utilise this platform for canvas-
sing or saying anything in suppurt
of any company—still it has been
in the public eye, before the
Public | Accounts Committes, be-
fore the Members of this Parlia-
ment and before the very honest
and upright newspapers that had
the courage to black out the Vivian
Bose Commission but they are
very careful in magnifying small
things into big things about the

. Jayanti Shipping Company.”

Here is a clear indication that the
press was also writing critically sbout
this loan and the dealings with this
company at that time which had
aroused Shri Thirumala Rao’s anger
against the press.

Shri Sham Lal Saraf: Was it in 15637
. Shri Indrajit Gupta: April 1963.

Now, see the kind of reply Shri Raj
Bahadur, the then Minister, gave:—

“It is not the experience of the
person who Invests . the money
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which counts; it is the experience
of those who operate the lines that
counts.”

Here hé was trying to tell the House
that in this particular case Shri Teja
may be investing' the money but the
management, contro] or operatican was
in somebody else’s hands. This was
itself a falsehood as subsequertly
proved. There was nobody else in the
picture except Shri Teja. All others
were only his siooges. Sukhtankar
Committee's Report pro\ ed that with.
out any doubt.

Shri Raj Bahadur continued:--

“What we. have to take care ol
is the loan that we are advancing,
whether it is properly sccured uor
not, whether the company with
which Government is dealing is
really a substantial company or
not and whether it has sound
financial status. We have taken
more than ordinary care and
caution 1o ensure that no loophoies
are left. It is in these circums-
tances that this big loan was
sanctibned.”

He is flying in the face of the Pullic
Accounts. Committee’s remarks.

Then, Shri 5. M. Ban=rjee had asked,
“Have they any previous business ex-
perience?” and what Shri Raj Bahudur
said s very interesting. He said:—

“They have business experience.
Mr. Kulukundis is a famous name.
Dr. J. D. Teja himself is a big
businessman, There is no ques-
tion about that. It is not that he
is a lawyer or a doctor {from
somewhere. 1 say this with all
respect to them.”

I humbly submit that this House
has been consistently misled from
the very beginning about this whole
deal and an attempt has been made
to throw a smokescreen over what
was really happening. Everybody
who is connected with this deal from
the beginning—I do mot care whether
it was the Prime Minister at that

1420 (Ai) LSD—10.
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time or the then Transport Minister
or the subsequent Transport Minister
or the Shipping Minister or the entire
Cabinet, because this amount of
Rs. 20 crores could not have beem
sanctiored without the approval of the
Cabinet—is responsible. At its best,
it may be a case of indiscretion or
irresponsibility or some sort of gul-
libility and, at its worst, it may be a
deliberate collusion on the part of
certain people. Therefore, this mat-
ter is very sérious and, as Mr. Mathur
has said, we are not going to be satis-
fied simply with this Bill which is
good as far ag it goes, now that there
is nothing else to do but for the Gov-
ernment to take it over. That is not
enough.. The whole matter must be
probed down to its bottom.

I think, it has brought io light a
certain phenomenon which is taking
place in the modern business and
political world of India. It is not an
isolated case of any individual. It is
a case of big business tycoons who
are gamblers and reckles adventur-
ers, the people of the type of Hari-
das Mundhra. Here is another Hari-
das Mundhra of the shipping world.
The Vivian Bose Commission Report
has shown the doings of the Dalmia-
Jain concerns.

Aminchand

Pyarelal's  activities

-have Pbeen brought te light by the

PAC. Bird and Co's dealings ‘in
foreign exchange have come to light.
These are not isolated phenomena.
There is something very wrong with
this system which permits our Minis-
ters and our Cabinet to become abso-
lutely hypnotised, mesmerised, be-
wildered and dazzled by the spectacle
of these flamboyant figures of the
business world. Dr. Teja was a flam- -
boyant figure. There s no doubt
about it. Look at the . expressiom
which was used about him.

An hon. Mmber. Also his wife.

Shri lml.njit anh Here wae a
man who indulged in a “unique
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system of self-financing”” That was
praised to the sky, that he was a man
who had nothing but he pulled him.
self up by the boot strap. Mr.
Sukthankar has quoted it—that is
more important—and we were sur-
prised to find encomiums showered
on him. As my friend remarked,
there was also the beauteous Mrs.
Teja whose face probably like that

of the Halen of Troy was ment to

launch a thousand bulk .carriers. She
might have succeeded to some cxtent
but for these leaking bottoms.

I only wish to point out wvarious
things which have been brought to
light and these are in the pages of
the Sukthankar Committee's Report
in spite of the fact it could not get
the cooperafion of the Company. The
illegal transactions in foreign ex-
change are something fantastic and
moreover they are illegal transae-
tions in which there was collusion by
foreign firms also. This iz in the
statement of the Minister. The loan
of $1-2 million which was taken from
the Mitsubishi Corporation was trans-
ferred to Mr. Teja’s personal account
in London. How was it done unless
the Mitsubishi Corporation was col-
luding with him?

Then, the commission of Rs. 70 lakhs
was also transfered to the® foreign
account of Mr. Teja on his instruec-
tions by the Japanese Shipyard. They
were acting on his instructions know-
ing it was illegal. They had first
given a statement that no commission

had been paid to Mr. Teja or Mrs..

Teja. 70 per gent of that amount was
transferred by Mitsubishi to-a foreign
account of Mr. Teja on his instruc-
tiors,

Further, a certain journal which is
published in Delhi has recently pub-
lished on its front page photostat
copies—I do not think that has been
sontradicted—of certain letters, copies
of correspondence, which show that
in Japan two undated receipts, one
of the value of $1,59,8600 and another
of $79,800, were issued by the Japa-
nese collaborators ta Mr. Teja, for
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him to fill in whenever he liked and
to put an appropriate date and stomp
on it. The photostat copies of the
letters say, “We are leaving this re-
ceipt undated fo suit your conveni-
ence at your request.”

Shri Tyagi: That is in the latter?

Shri Indrajit Gupta: Yes; the photo-
stat copy is there. I can show it to
you if you like.

Then, there was under-invoicing of
charter hire earnings. Here, the
Statesman correctly points out:

“Theoretically, the Government
had a Director on the board of
Jayanti to look after its interests.
But did he demand to know why
Jayanti's chl.'arter hire was in some
cases fixed below prevailing mar-
ket rates?”

I find that there was some collusion
with the charterers, those who char-
ter wvessels, probably, an cil com-
pany, and as far as I can make out
Mr. Teja arranged with them that
though they ‘were paid 16 shiljing per
ton as charter hire, it would be shown
in the invoice only as 15 chillings
and that the difference of 1 shilling
was To be credited to Mr. Teja’s per-
sonal  accounf in London which
amounted to Rs. 35,000 per month.
So, this country has been cheated in
this way of foreign exchange by
under-inveicing, by swindling, by fake
receipts and by transfer to foreign
accounts,

Something has been mention